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Learned counsel Mr B.K.Sharma

AHICATION is §8 ! the applicant. Mr G.Sarma, learned

o and within tisc
7. F. of Rs. 50/-
s\,pusu d vide

- 1PO/BD No3 V)‘??Q
vated 6., 5094
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C.G.5.C for the respondents.

Heard Mr B.K.Sharma,learned c;

' sel for the applicant for admissidm.
‘ ‘

+ The applicant has impugned the of ST
iMemorandum Nc.DCO(E)1/89/2102 dated

|8 4.96 (Annexure-8) by which one Month'

—
notlce was given for termlnatlon ~E

zher serv1ce. Perused the contents of tf

t
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! iappllcatlon and. the reliefs sought.

: Wpplication is admitted. Issue notice
M. b .

P . on the respondents by registered post.

: iWWritten statement within 6 weeks.
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‘ ‘List on 24.6.96 for written state

1ment and further orders.
t '

. Mr B.K.Sharma submits for interim
t

,order. The appointment order dated
'16 10.90 (Annexure-1), states that the

temporary
Kappllcant Was appointed on purely/and

‘adhoc basis against the post of 1991
,Census works. The impugned order date
'8.4.96 states that the order was in
pursuance of the judgment of this
Bench in 0.A.N0.72/95 and as per
letter dated 26.3.96 mentioned therci:

I——
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(Annexure-B). In the judgment dated
14.6.95 in O.A. 72/95 ‘the respondents
were directed to proceed further with
the case of appointment of the applic-
ant in that 0O.A. as a Draftsman agains

the 1979 ST backlog post as advertised
In the circumstances, issue notice on

" the respondents to show causé as to

why the interim relief as prayed for
in this appllcatlcn should not be
granted Returnable on 21.5.96.

Llst on 21.5.96 for hearlng and
disposal of the show cause on 1nter1m

t relief prayer and for‘lnterln oféér.
i

i

1 show cause on interim relief|

'the respondents are directed

Pending disposal of the aforesaid

prayer
to allow

'the .applicant to conLLnue 1n her
serv1ce as Draftsman.

Copy ©f the order may be served on

' }68pondents No.3 and 4 duri&g the

tourse of the day by messenger.
: - :
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Mr.B.Mehta for the applicant.
List for order on‘23-5-9$'in

presence of learned Addl.C.G.s.cv~
Mr.G.Sarmae
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M/S B.Mehta and S.Sarma for the
‘applicant. Mr G.Sarma,Addl.C.G.S.C for
the respondents. _
Show cause on interim relief prayer
has not been submitted. Mr G.Sarma
- requests for further Q}me for submission
of show cause.
List on 3.6‘96 for disposal of show
cause and further orders.

v

’ . ' mmr

7

' \
- Learned counsel Mr.B.K.Sharma for

the applicant, Learned\ﬁddl.c.c.s.c.
Mr.G Sarma for the respondents.

f ~ Mr.B.K.Sharma submits that he may
be granted short adjournment to enable
‘him to submit a reply to the show cause/s
written statement submitted by the respon:
dents. He also submits that the respon-

- dents may be directed to. produce th e

records on the basis of which it has been
contended that the applicant was allowed
to continue against the 1979 ST backlog
post. '

List for order on 10-«6-~1996,.

The respondents are directed to
produce the records on 10-6-1996 to show

that the post presently occupied by the
. applicant is meant for the ST backlog of

1979, é%L/,,

Memﬁer(k)

Member(J)
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Mr.B.K.Sharma for :he applicant..
Mr.G.5arma Addl.C.G.S.C. for the |
reSpondents. Rejoinder has been submitt-

i
'

ed by MZ.B.K.Sharma for the applicant.
Mr.G. arma seeks time to submit reply
to the same, Aajourned to 14-6=96,
-fof order.,

Membér(A)

. Member(J)

_'fNone for the appiicant. Mr.G.Sarma,
Add1.C.G+5.C. for the respondents. Mr.Sarm

Ibas submitted additional information state

Im

21-6-96

.

lnm

~/|to be incompliance with the information

sought by this Tribunal vide order dated

I 3-6~96 together with statement of reser-

vation carried forward from the previous
years.

Adjourned to 21~6-96 for order,
‘Membér(A)
Mefmber(J) *

{

Mr.G. arma Addl.C.G.5.C. is present.

None for the applicant. Mr.Sarma has sub-
mitted reply to the rejoinder. Copy of the

same may.be served to the opposite partye.
‘ List for order on interim relief

S

on 26~6=96.,

LN

M
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28.6.96
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1.7.96

ORDER

F 0020004 0y ‘.}000.000.00_.0.0000010000...00‘0.

, Learned " counsel Mr B.K. Sharma for
* the. applicant. Mr G. Sarma, learned Addl. C.G.S.C.
for the respondents submits a letter dated 25.6.96

giving information about the continuance of

. the applicant in the service after 31.12.1993. -

. This :'may be placed in the file.

By consent adjourned for orders to

by

MemBer :

28.6.96.

AY

Leave note of Mr B.K.Sharma. Mr
G.Sarma,Addl. C.G.S.C for the respondent
Mr D.S.Bhattachar jee requests for short

- ad jburnment on behalf of Mr B.K.Sharma.
| Adjourned for order to 1.7.96.

Membé&r

learned counsel Mr B.K.Sharma for

the'applicant. Learned 2ddl.C.G.S.C Mr G.

Sarma for the respondents.
In the order dated 7.5.96 the res-
pondents were directed to show cause as

to why the interim reiief-prayer prayed

by the applicant in the 0O.A. should not

} be granted. Pending disposal of the show

cause the respondents were directed to
allow the applicant to continue in her
Service as Draftsman till disposal of the
show cause. Learned Addl.C.G.S.C Mr G.
Sarma has made his submission and fervent-
ly .argued. for vacating the interim order
dated 7.5.96 as the respondents are facin
administrative difficulties if the applie
cant is continued in service. In supporé

contde..
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of his contention Mr G.Sarma has briefly
narrated the facts. He points out that
rthe applicant was appointed as a. Draftsma1
on 16 10. 90 in the. office of the Director
of Census Operation, Assam. Guwahati
against a pure1y~temporary post created
specially in connection with 1991 censue
work. This post would be abolished on

‘i . completion of the work. The incumbent

appointed against this post will also be
;etremched cn abolition of the post. The
appointment ‘of the applicant was purely
adhoc in nature and was likely to be
terminated on Q:'befbre“28,2.91 or the
extended pe:iod;’as.ﬁhe case may be by
giving one months' notice from either
side or one month's salar?'in_lieu'thefeé
of . Extension had been allowed &nd the '

- applicant was to have continued in eéfv;c

till 31.12.93 only when, according to
_the respondents, the posts relating to
the 1991 census work were abolished:.
However, the applicant was allowed to
continue in her service beyond,31.12.93
on purely temporary and adhoc basis
against a regular vacancy reserved for
ST due to non availability of ST candi-
date. The above vacancy wa's to be occu-
pied by ST candidate. Appointment to
this post was to be made through Staff
Selection Commission and ultimately one
ST candidate was selected for appointment
. This ST candidate was due to be appoin-
ted in the light of the order dated '
14.6.1995 of this Tribunal in 0.A.72/95.
Therefore, since there was no vacancy
for her the service of the applicant was
sought to be terminated vide notice
NeiDCO(E)/I/BQ/ZIOZ dated 8.4.96. There
ks also no other vacancy available at
present against which the applicant can
‘be accommodated .

j ’ Contﬁ oo
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OFFICE NOTE. ' DATE

- ‘147 .96

ORDER

Q;‘
Mr B.K.Sharma, learned counsel for

'the applicant, has resisted the contentidn
;of the respondents. According to him theﬂ

;applicant was not informed that her servxbo

" "was to be terminated on 31.12.93 or thagi‘

. she was continued in service beyond that

- date temporarily in the post meant for ST
candidate. As a result she could not take
any legal action on 31.12.93 and an incon-
gruous situation has arisen that the Draft
man junior to her are still continuing in
service by virtue of the stay order dated
30.12.93 in ©.A.270/93 but the applicant !
who is a senior most amongst them should
remain out of job if the interim relief
prayed is .not granted or the stay order '
dated 7.5.96 is vacated. He submits that .
such situation should not exist and in this
connection he refers to the judgment dated
30.4.1996 of the Hon'ble Supreme Court in
Civil Appeal No.7598 of 1996 in Smt. Moni.
Roy vs. State cf Assam and others. In the .
circumstances Mr Sharma submits that there
is no justification to vacate the stay
order rather an order may be issued to 't

‘effect that the applicant should be retaf-

ned in service in the same manner as those
applicants in 0.A.270/93.
Heard counsel of both sides. It has

" clearly transpired that the applicant was,

1

i

1

|

. .hot informed that she was continued in

service temporarily after 31.12.93 against
the ST post. Thus it is hereby ordered that

, the applicant is entitled to a stay order.

Accordingly the operation of the impugned
order No.DCO(E)1/89/2102 dated 8.4.96
(Annexure-8) is stayed till disposal of
this application. It is however made clear
that this interim order is without prejudic

contd..
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The case is ready fon hearing.
Llst for. hearing on priority basis
i and alongw1th O.A. 270/93 on 8.7.96.
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8.7.96 - . None present. List for hearing on '
6.8.96. co
.
Member
nkm
- i) /"'_(:. ‘ y ! . .
| N@I}\u JN"L)\ Son 6.8.96 Mr S.Sarma for the applicant. Mr
A~ M 'Nﬁ;' \ (l/» v » G.Sarma,Addl.C.G.s.c for the resp8ndents
) \f%, s @ List for hearing on 3.9.96.
V “f . ‘ .

oA Member
)K}—)/U‘“*‘. ( M o
e L N7 I '
ﬂ@‘ | 3.9.96 . Mr G.Sarma,addl.C.5.S.C for the
B g - - | respondents.
i
)‘ ’ List. for hearing on 4.10.96,
/ '
Member
el
3|71
4-10-96 Mr.B.k.Sharma counsel for the
' applicarlt; List for hearing on 20-11-96,
.IJ.Yry : M%{r
2119 ' |
] 18.3.97 The case is ready for hearing. 'Let the
75 Q_,_c N —\,\db“ & ' case be lis?ed for hearing on 1.5.97.
oy ok {,VXMLM - @ N
\ . AL L R
Iy o . Member Vice-Chairman
9, , ; nkm_
A\ oo




0.A. 71 of 1996 . S
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A\
L 1.5.97 ~ On the prayer of Mr. B.K.Sharma, learned
_ | counsel appearing. on behalf of the applicant hearing
B é&?; - ‘ is adjourned till 3.6.1997.
Fre Loso is o E List on 3.7.1997 for hearing.

é’*&“ ~ . .

9?/[)@ . 4:’ - Vice-Chairman;

T
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. J:QJ ,c: 3.6.97 Mr G. Sarma, learned Addl. C.G.S.C., prays
‘ for two. weeks time to receive instructions, Mr B.K.

Sharma has no objection for adjournment.

) _ , B Let the case be listed for hearing on 23.6.97.
s . Mémber - > ' * Vice-Chairman
RM—-F-IF . onkm - B
Mawmo 23 Q«VF«V-NLM ;\\’0 | |
Tled by mae & ghamamo. . »
23.6.97 Heard in part. List for further hearing
LA -c.cn S .. on 31.7.97. ‘ -
I B . . Mem%e’r V%ié’(
nkm , '

()’LM h"‘/"" \_}A~ /:; 77_ [%Wx« Ll o 2289
Sy ™ S 3 o \¥  pp e

\ 22-~8=97 On the prayer of Mr.G.Sarma, learned
Addl.C:G.S5.C. the case is adjourned to

- O am9m9n. | |

Member ' Vice~Chairman’
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_ ‘M‘émbér' : Vice=Chairman
)7 - N"ﬂ.§¢ - 18.11.97 " on the prayer of the counsel for
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24.11.97 as another case c¢f similar
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. 0.A.T1/96
- " 20=1-98 There is no represantuation on
/&# ‘/"& Lf -~ 3 behalf of the parties. Case’ is adjourne<
Qe e ATUD -

till 12-2-98 for hearing. -

S

Member . vice=Chairman
| 12.2.98 - Let this case be listed for heéring
| o) on 19.2.98.

Q/S g&t% Sos fe— - o (N ‘
N SERS ' O
o e & ’ : ‘Member | Vice-Chairman

A

% Pg ' ) r1'!
‘ |
4 .
/9—‘2’9/9 : WM}A—» A~ 1R B "
— B %y AR :
20.2.98 '~ Mr B.K.Sharma, learned counsel for the
: ﬂﬁ\;’*}*"‘ Jor— applicant is in bereavement. Therefo#e.
)ZS/ \A,;M,)\” he is unable to appear befcre this
ol ¥ b H\\s L Tribunal. | | :
,Q/W Lr"/"#‘ The cei;se is adjourned tc 2.3.98.
Me r’f" Vice-Chairman
2-3-9% pg |
Add) - drodamnd ok Féda,
'L.Q, %&\C—*$ \\ e o > . .
beted A e tppUtend  2-3-98 On the prayer of counsel for the
& p 2 o) 4= e3. parties case is adjourned till 5-3-98,
{ 3 Member Vice=Chairman



0.A.No.71/96 cem T

Date

Order of the Tribunal =

L7 Ak 19-678
~k

5.3.98

2.4.98

nkm

5=6-98

."f.'L‘.

The 1learned Central Governmépt
Standing Counsel submits that
additional statement of facts has been
submitted in this case and it 1is
necessary for him to file a rejoinder.
Accordingly he prays for ten days time.
The learned counsel for the other side
have no objection. Let the case be
listed on 19.3.98.

Meééé;’ §E><7QL////

Vice-Chairman

Lo At 224790

Heard the learned counsel for
the parties. Hearing concluded.

Judgment reserved.

- XL

}Member - Vice-Chairman

Order deliverad in open Court.

Kept in separate sheets. Application is

- disposed of. No order as to costs.

Me éir/ Vice-%;ai/rfér(
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CENTRAL ADMINISTRATIVE TRIBUNAL
s+ GUJAHATT BENCH :::CUWAHATI=5.

O.A.No. 71 of 1996,

DATE OF uVCISION.,fi¢Q1{%%Qz...,,

Smt Manoni Kalita (PETIT TONER(S)

Sri B.K.Sharmae. ADVOCALE rOoR HE

TR T IE THT A T L AW 4T CEEE W —DF W 4. RS UETTW. IC W T AN O NF e M3 W e T TARLRTI W DG e PE"" —Lr_' " Ol] ‘_‘R ( S )
VERSUS
____Union of India & Ors. . RESPONLINT(S)
Sri G.Sarma,Addl.C.G.S.C RE ADVOCATE FOR THE
: RESPONDENTS. :
- ‘ },
THE HON sux JUSTICE SHRI D.N.BARUAH, VICE CHAIRMAN.
TER HON'BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER.
1. Whether Reporters of local papérs may be allowed to
see the Judgment 7
2. To be referred to the rReporter or not ?
- 3. whether their Lordships wish Lo see the fair copy
of the judgment ?
4. wWhether the Judgment is to be circulated to the bther
‘Benches ?
Judgment delivered by Hon'ble Administrative Member.
—~—
el o TR :‘
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Qriéinal Application No. 71 of 1996.

" Date of Order : This the 5th . Day of Tage, 1998.

Justice Shri D.N.Baruah, Vvice-=Chairman.

Shri G.L.Sanglyine, Administrative Member.

Smt . Mamoni Kalita, ,

working as Draftsman in the office of the

Director of Census Operation,Assam,

Ulubari,Guwahati=7. _ ' « o » dpplicant

' By Advocate Shri B.K.Sharma.
- Versus -

1. Union of India

represented by the Secretary to the
Government of India,

Ministry of Home Affairs,

New Delhi.

2. The Registrar General of India, .
Census Operation, -
2/a Mansing Road,

New Delhi-11.

' 3. The Director of Census Operation,
Assam, Ulubari,Guwahati-7.

4. The Deputy Director of Census Operation, :
Assam, Guwahati—?. « « « Respondents.

BY AdVOC ate Sri G.,Sarma » Addl RedNe) oSoC .

& .1 .SANGLYINE ,ADMINISTRATIVE MEMBER

The applicant was appointed on.16.10.1990 temporarily
as Draftsman in the office of the Director of Census Operations
Assam, Guwahati. It is stated in the appointment letter that
the post was purely temporary creaéed specially in connection
with 1991 Census works and would be abolished on completion of-
the work‘and the incumbent will be retrenched and Govt. would
have no liability thereafter. The appointment was adhoc in
nature and .can be terminated by giving one month's notice

from either side or- one month's émoldment in lieu therebf.

contd.. 2
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The applicant accepted the offer of appointment and joined
in the post on 19.10.1990. She continued in the post till
on 8.4.1996.The respondent No.4 in the office of Respondeﬁt NoO .
3 jissued a notice dated 8.4.1996 which reads as below :

svwith reference tc this Office’s Order NO.

DCO(E)1/89/11377 dated October 16, 1990

snt . Mamoni Kalita, Draftsman in this

office is hereby served one month's termi-

nation of service notice from the date of

jssue of this O.M. in view of the judgment

of the Central Administrative Tribunal in

0.A.N0.72/95 and as per ORGI, New Delhi's

letter No. 27/31/95-Ad.IV dated 26.3.1996."
This is impugned by the.appliCant in this 0.A. before use.
2. We have heard learned counsel of both sides. In the
view we are taking in this O.A. we need not elaborate their
contentions. We are of the view that this is a case where
the respondents are unable to explain the facts clearly-
pefore us. According to the appointment letter the applicant
was appointed temporarily and on adhoc basis as a Draftsman
against a temporary .post created specially in connection
with the 1991 census. We however, £find from the sanctioning
orders furnished'by the respondents that 4 posts of Draftsman
( 3 by order dated 6.4.1990 and 1 by order dated 21.1.1990)
were created fcr the 1991 census. According to the respon-
dents these posts were occupied by the 4 applicants in O.A.
270/93. These posts were abolished with effect from 31.12.1993.
It has not been clarified before us how then the applicant
was appointed against the 1991 census post of Draftsman.
Further, the impugned notice dated 8.4.1996 has sought toc
terminate the service of the applicant on the ground of

i@pleméntation of the.order dated 14.6.1995 passed by this

Tribunal in 0.A.72/95. In that O.A the respondents were

directed to appoint cne Sibadhar Kuli, a member of Scheduled

Tribe against a backlog Scheduled Tribe quota of 1979 which

contd.;B
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was carried forward from year to.yeér since that year. The
respondents -claim tha£ the present applicant occupied the
Scheduled Tribe post after 31.1?.1993 on which date the 1991‘
census posts were abolished and therefore she had to go out
in order to accommodate Shri Kuli. They also claim that

senior Artist A.Singh, a regular Artist died on 14.12.1992

_ and Minu Kalita:éould continue as Artist after 31.12.1993

in his place. The applicant, Mamoni Kalita, was allowed to
continué in the resultant vacancy. From the records produced
before us we do not however find that late Singh, Artist,
officiated in the pos£ of senior Artist created specially
for the 1991 census. On the other hand, we find that Smt.
S.K.Chetia, senior Drgftsman,officiated in the post of
senior Artist of 1991 census according to the cffice note
dated 1.12.1993. The respondents have squght support f£rom
the roster -of the cadre of Draftsman to justify their claim
that the .applicant was apbointed against a Scheduled Tribe
backlog ﬁacancy of 1979 but we find that even this roster
is not clear. According to the roster on 24;12.1979 one M.'
Kalita was appointed against point No. 10 which was reserved
for scheduled Tribe. Perhaps this M.Kalita was Minu Kalita
and the respondents claim that the applicant had continued
after 31.12.1993 in place of Minu Kalita as stated earlier.
But in 1990 it is seen that Mamoni Kalita who wés appointed
on 19.10.1990 was againstrPoint~No? . 18ranrs¥esvediCThetnet
result is that it is not clear whether the éppiicant was
appointed qgainst‘a 1991 census post or_égainst the 1979

ST backlog post: We had adjourned the hearing from time to.
time to enable the respondenté to produce the relevant

records but they had.fought%h@»to produce the relevant

.
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order sheet/note sheet before us to show how their mind was
applied té the relevant facts at the time of appointing the -
épplicant in 1990 or at the time of her alleged retention

after 31;12.1993 against a reserved post. In this circumstances
we dispose of this O.A. with a direction to the respondents,
particulaﬁly the Director, Census Opefations, Assam to scrutinis
the matter once again and come to an appropriate conclusion
based on the relevant facts and rules. For this purpose we
hereby set aside the impugned order dated 8.4.1996. A frésh
order giving details and reasons may be issued by the respon=. -
dents, if necessary after such scrutiny. The applicant is

also at liberty to ap;roach 1¥u apprppriate‘forum if she is

aggrieved with the fresh order. Till such order is issued

_£hevservice cf the applicant shall not be disturbed.

The application is disposed cf. No order as to costse.

( D.N.BARU2H ) ( G. L.SANGLY E )70
VICE CHAIRMAN ADMINISTRATIVE/MEMBER'
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‘ m THE CEN TRAL - ADMINI STRATIVE TRIBUNAL::GUWAHAn BENCH

OsAs =NoL-}\ of 1996
BETWEEN

Smt, Mamoni Kalita, working as
Draftsman in the office of the
Director of Census Operation, Assam,
Ulubari, Guwaha ti-?7

AND |
1. Union of India,
represcnted by the Secretary to the

Government of India,
Ministry of Home, New Delhi,

2, The Registrar General of India,
Census Operation,
2/A, Man Singh Roal, , .
w Delhi-11.

/me Direc’cor of Census Operation,

Assam, Ulubari, Guwahatie.?

4, The Deputy Director of Cengus Operation,
Assam, Ulubari, Guwahati.-'l._ : )

.ss -Respondents
DETAILS OF APPLICATION

1. PARTICULR.': OF THE ORDER AGAINST WHI)“CH
‘THE APPLICATION IS MADE s : -

'.rhe, instant application is directed against the

threatened action of the respondents to temminate the

re———

services of the gpplicants with effect from 8,5,96

and against the O.M. No, DOO(E)/1/89/2102 dated 8,4,96,

2, JURISDICTION OF THE TRIBUNAL 3

The qaplicanés declare that the subject matter Of
the order against which she wants redressal is ﬁithin

the jurisdiction of this Hon'ble Tribunal,

Contd. « .P/ 2
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3, LIMITATION : o é
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That applicant further declares that the application

- ig within the limitation period prescribed in Section 21

of the A&ninistra_tive Tribunals Act, 1985,.

4, FACTS OF THE CASEThat:

4,1 That the spplicant is a citixen of India and permanent
resident of Assam and as such, she is entitled to all the

r:l.ghts. protections and ptiv:l.leges as guaranteed by the

Constitution of India,.

sponsored
4,2 That the applicant was sppmimksd by the employment

exchange“for being sppointed as Draftsman in the office of
the Director of Census Operation, Assam, Guwahatli, Pursuant
to such sponsorship, the applicant alongwith many others

were invited for interview,. The sald interview ‘consisted

of both practical and viva-voce. Eyenmally, the applicant :

was selected for being appointed as Draftsman,. Be it stated

D ——

here that she wmxxai¥ is a diploma holder in. Draftsmanship.
After such ‘seleétion of"‘the gpplicant, she was issued with
gppointmen t olrder. The epplicant'was appointed vide office
order dated 16,10,90 issued under Memo No, DCOO(E) /1/89/
11377, Pursuant to such gopointment order, which was

praeceeded by necessary police verification and medlical

| check up, the appliéaat joined her pbstx immediately on

receipt of the office order and since then she has been

continuing in her post without any interlmption. Eversinsce

her such sppointment, she has been discharing her duties

to the satisfaction of all concerned and at no point of

time, she has been communicated with any adverse remarkse.

Copy of the aforesaid sppointment order #
is annexed herewith as ANNEXURE. 1,

COﬂtd.o.P/B.
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8;3 That though in the appointment, order it n'has been
stated that the pOSt is purely tempprary and created
. St
specially in connection with 1991 census work, the

a;;plicantqhas all along been treated as regular employee
and in the process, she has also eamed increments,bonus

and all other service benefits. Her services books has

also been opened., It will be seen from her appointment ordex

that no time limit has been given for her continuance

in service unlike many others who have also been appointe&
in some other posts alongwit}}‘ the'applicant, In this .
connection, mention may be made of office order issued
under Memo No,DCO(E)I/89/Bt,I dated 3.6,93 by which ;ane
Shri Jiban Malakar was appointed in Computer mentioning "
specifilly in the order itself that the appoinu:ient is to
continue upto 31.12,93 only, Be that as it may in her
appointment, 'o:det, her service although w'as stated likely
to continue upto 28, 2.9 1, neverthelesé, she has been
continuing in her service till date uninterreptedly wi th
all servicé benefits like any other regular incumbents.

A copy of the said order dated 3,6.93 1s annexed
herewith as ANNEXURE~2,

4,4 That as has been stated above, the applicant has

been holding her post receiving all the service benefits -

like that of any other permanent Government employees.

Her thame has been appeared in the final seniority list as
was clrculated vide letter No,DCO(E) 171-74/16361 dated 253
A copy Oof the said Gradation List is annexed
herewi th as ANNEXURE. 3, |

- Contdee.P/4e
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445 That the gpplicant states that the census

operation throughout the éo_unt;y are taken up at the
interval of every 10 years and as such, 0peraﬁon generally
and normally continue since the new census operation is

taken up. The incumbenits who are appointed more particularly

" in the cadr¢ of draftsman have never been a@etrenched

on the ground of completion of census works. In this

connection, mention may be made of the 'appointment: of

one Miss. Minu Kalita who was appointed during census

operation of 1980 vide order issued under Memo No,DCO(E}21/

78/14004-11 dated 12.12,79, It will be pertinent to

mentionherethat ahé“‘té' the Assam Agitation the census

operation of 1980 could not be taken up, However, the said
the post in .

Miss Minu Kalita continued to hold/the office of the

Director of Centus Operation, and she has been continuing

tidl today;

12,128

%36 A copy of the said order dated 3¥BIE3 is annexed

herewith as AVNEXURE.4,

4,6 That the spplicant has came -to know that the
se:vice of'some of the members of the staff have been

dispensed with effect from 31,12,93. As has been stated

. above, in the gppointment letter of the applicanf.

it was specifically mentioned that thskx such appointments 3
nixkhmmmdm on ad-hoc basis and will continue only
upto 31,3,%93. However, in the case of the applicant

there was no such mention, Furthermore, never before the

‘draftsman who have been gppointed d:uringvthe census

operation have beén ‘terminated. and they are still continui:

in their services. Manf of them have even been promoted.

Contde..P/Be
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4,7 That the spplicant stvates that the office of the-

respondent No, 3 has drawn up a tentatlve programme

of mapping at X0, Assam fOr 1991 Census in the level of

_ draftgman/senior draftsman/artist/senibr artist etc, by

its letter dated 28.12.83. A bare perusal of the sald

programme reveals that the various works relating to
tl';e said Census are yet to Tbe completed meaning thereby
that there is stlll requirement of draftsman.. Such a
position is further fortified from the faet that the

‘respondent No, 4 has already issued a telegram to the -

respondent No, 2 making a request thereby for extension

" of all tne posts created against 1991 census beyond 31.12.93.

In the said telegram, it has been clearly mentioned about

| the pendency of huge mapping works relating to District

Census Handbook and other rdlated projects and as to wh
how any shortfall will seriously distocate mapping worké,
From this documents, it will be seen that there is still

requizement of the posts of draftsman to be continued,

Copies of the said progrmés dated 28,12.93
and the telegram dated 17,12,93 are annexed
herewith as ANNEXURES.5-and 6 reépécfively.

48 That the applicant states that @art from the
aforesald factual position, it is further evident from

the fact that an .inte'r'vie.w was held by calling upon the

candidates sponsored by Employment Exchange for the post of

Draftsman. As has been stated above, the applicant was also

' sponsored by the Employment Exchange and after her due

se ection, by a powexful selection committee she was sppointe
as Draftsman. Naturally after such selection and &ppointment,

her name has been scored out from the list maintained by the

' ContdessP/6e
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Employment Exchange and accoz‘:dingly,' she did not get any
v0pportun1ty to appear before the .said interview for
the post of Draftsman,.AShe was also not invited as
departmental candida'\ce to appear in the sald interview,

‘A copy of the sald interview letter dated 11,11.93
\is annex;d herewith as ANNEXU REw o

- 4,9 That the appli@nt states that like before the |

1991 census operation will continue till final census
report and by the time, the réport is prepared and the works
analogous to that are completed the new census operation
are taken u;; and éventually_ the employees who are appointed
for a particular census work are allowed to continue,

In the instant case, as could be gathered the works
‘relating to draftsmanship are yet to be completed and hardly
20% of fhe same are over by now. As has been pointed out
abo.ve,\ the .earlier batcheate of the applicant are still
continuing in ‘their 'service and had not been terminated..
Furthermore, the requirement of draftsman is exéected |
‘on the fact of it inasmuch as sOme moXe 'inannberxt;s are

being recruited.

nxm Thus unlike the orhez cases of other cadres, the

case of the draftsman are diffe:ent and the:!.r services are
till required and will .continue to be required. In such a -
situation, 4 draftsmen being threatened with termination

of service approached this Hon'ble Tribunal by filing O.A..
No, 270/93 and on the st:ength of an interim order, they
are continuing in thei: services much to the rellief not
only of the applicant, but tc he local authority also in -
asmuch as thakxxax they are indiSpensable. ‘I‘hey are now
xmtimﬂ)qutx continuing in: their services against the :

sanctioned posts.

Contd...P/7.
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4.10 That the fact that the services of the draftsmen
are requ'i.red under -the re@ondents No,3 and 4 is further
fortiflied from the fact that the service of the applicant

was not terminated unlike others 'and thus she had no occa=
— e

. sion to gpproach this Hon'ble Tribunal,Although she was

stated to be sppointed on adhoc basis in connection with
census work of 1991, however, theee being requl rement

gher service has been continued against a general post. It
will be pertinent to mention hete that in 0.A. No, 270/93
initlally there was 4 applicants but eventual.Ly one of them

- has withdrawn £rom the case and the stay order is in

operation in respect of 3 applicants only.

-

‘4.11 That the gpliant states that one Mr, A. Singh,

Draftsman was promoted to the next higher post of Senior

Artist. The resultant vacany is- still dying vacant, Be it

further stated here that never befo  the post Of Draftsman
was filled up through Staff Selaection Commission. The posts
are £ill up through Employment Exchange sponsored candidates

The gpplicant was also appointed being sponsored by Empdoy-

ment Exchange and through a process of selection as .
stated above. Going by the factual aspect of the matter,

and by eflux of time, the spplicant has become a regular
employee and hex services cannot be dispengsed with

in violatibn of Article 311 of the Constitution of India
and the haslc principles of service jurisprudence involving
a regular incumbent,. ‘ . . |

4,12 That the applicant was shocked to recelve the impudned
order No,DCO(E) 1/89/2102 dated 8,4,96 stating the same tO
be a termination notice of one month ineaning thereby that

she will be no longer in ,servicé on expiry of one month

Contd.+ «P/84
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l.e. w.e.f. 8.5¢960 In the ﬁd order SuCh,‘a notic is
’stated to be inview of judgment in O.A. No, 72/95 and

as per ORGI, New Delhb‘s letter mentioned therein,

A copy of the order dated 8,4.96 is annexed
as ANNEXURE-8, Lo

| 4. 13 That since the 'inpughed‘ order statéd to have been

| issued in view of the judgment in O.A. No, 72/95, the
applicant made enquiries in the officé of this Hon'ble
Tribumal to find out as to whether there is any such
Judgment pursuant; to which her sexvice is requi'red to be
teminated and that too in which she ‘was not heard, being
not made a pa_ity.—' Cn such ehqui ry, she has come to know that
one Shri Sibhadhar Kull filed O.A.. No, 412/95' making a

gzi:evaxnce against the non-gppointment even after his
selection by' the S.S.C. In‘thié' judgmer t, delivered, this
Hon'ble Tribunal éi:ected the respondents to gppoint the
sald Sri Kuli to the pOst of draftsman against the 1979

\ S.T. .backlog post k that was advertised by ‘the S.8.C.

A copy of the Judgment dated 14,6,95 is annexed
' herewith as AWEXURE-9,

4,14 That the applica nt has also .gbrhe to know that the
respondent No, 4 filed M.P. No, 84 of 1995 iin the said
dlér.JOsed of O.A. stating interalia. tha4t the respondents are
not :m a position to imp lment the judgment inasmuch as the
post peztained to 1981 temporary eensus posts. The Hon'ble

T. :ibunal with a reasoned order rejected the ?P. holdin | _that

- —

the pcst: in question was 1979 ‘backlog meant fo: S.T. cmdidat

A copy of the order.dated 911,95 is annexed
hexewlth ds ANEXURE-10,

/7
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4,15 -That the applicant states that nowhere in the above -

3z

order there is any indication that the service of the

L ———

applicant should be terminated to acanmxodate said- Sr}__%u_&..

Rather there is enough indication in the judgment that

.

and order that Sri Kuli is to be appointed against an S.T. -
backlog vacancy of 1979, The applicant emphatically
asserks that she was éppointe_d against a general casegory

—

vacancy and not against any‘S. T. vacancy. The relevant

——

record will bear the testimony to the same for which a

direction may please be issued towards production of the

same, Ii: 1s a clear case of victimisation and the applicant

has been made a scape goaé. As pointed out above, there

are vacancles of the post‘of'draf!tsmann.and againgt one
such vacancy meant for general categoxy candidate, she has
been appointed pe::suant to her regular selection, her-' |
candidature having been sponsored by the &zphyment Exchange.

In any case, there is no earthly reason as to0 why

she should not be allowed to continue in her sarvice

when other similarly situated have been allowed to continue,
Fux:the, as pointed out above, there are pOsts of Draftsman

as well as furtherrequirement which will justify and

" warrant continuance of the services of the applicant.

li. 16 < That the gpplicant states that the respondents

" never took the plea before this Hon'ble Tribunal in O.A.

No, 7.2/9.5 that sald sSxi Kuli was not appointed because of

the post being held by the present applicant, hewever,

now they have sought fmx Xhax to take a pleé in the said

‘manner and for that reason the impugned order is stated to-

be issued in view of the judgment in the sald 0.A.N0O,72/95
the respondents canndt go on taking different pleas on

different occasions so as to suit their own purpose and ke

Contdes.P/10,
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hereby cannot mpprxspexak approbate and reprobate, In the
instant case, the services of the applicant is sought t0 be
temminated by adopting such a attitude of gpprobate and
rep robate anci in‘ the 'p:ocess the respondents have even ;one
to the extent of shifiting the burden on the Hon'ble Tribunal
itself towards 1mplementation of the judgment in O.A.. No.'
72/95 and thereby have sought to terminate the services of

the applicant which is quite illegal and arbitrary.

4,17 That the goplicant states that even if it is

held that the :I.mplementation of the judgment in O A. No.72/95

the sane cannet be done inasnuch as a plea nor the app.Licant

was a party to the said pzoceeding. 1f such a position is

upheld, there will be complete violation of principles of
natural justice. It is the case of the applicant, that: she
was' never appointed against any S.T. wacancy requix:ing

C’ﬂ_—" .
termination of her service twoards accommodating sald Sri

Kuli, It is the definite case of the applicantthat she was

appointed against one of the general category vacancy.

Further, as pointed out above, thers was atleast two |

vacancies caused by promotion of one Mr, A, 8ingh and

withdrawl of one of the applicants from Case No.O.A. 270/95.

4,18 That the spplicant states that it is not the case

)

of the respondents thats her service is sought to be terminatex

on the ngtun'd ﬁha{f she is an adhoc gppointee or that 1991

census operation has kmmx cume to an end meaning thexeby

that her service and for that matter services of draftsmane
are still required but her service is required to be dispense
with to accommodate sald Sri Kuli, From the factual m aspect

of the matter as pointed out above, her service cannot be

| Contdees.P/12¢
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temminated in the manner as has beenbsought t© be done

- 11

in the instant case, It wili be pertinent to mention here
that the gpplicant was appointed against general category
post as will be evident from the roaster maintained in the

office and at no pbint of time she was even told that

she has been accommodated or reappointed against any S.T.

vacancy, Thus the whole action of the respondents in issuing
g

the impugned order is utterly perverse and illegal. and
doprmgred gxdexxks liable to be set aside and quashed.

&

5.1 Por bat the respondents have issued the impugned orde:
malafide asd in coléu"'rable exerclse of pOwer inasmuch as the
applicant was never appointed against any S.T. vacancy nor
such a plea was. taken by the respondentsA in O.A. No, 72/95.
Even in the subsequent M.P. resgo:'adénts .neVer took such

a plea as has been soughf: to be taken.in the impuogned order.

52 For that the respondents cannot approbate and
reprobate in their stand so a§ to suit their own purpose,

-

5.3 For that even if it is held that the impugned order

has been issued towards iupiernentation of the 2 judgment
in O.A. No, 72/95, same is not sustainable inasmuch as the .
applicant was not a party to the proceeding nor she was |

given any hearihg towards disposal of the said O.A..

]

5.4 For that it is the definite case of the applicant

that she was apbointed against a general category wvacancy
and hhus her service cannot be teminaﬁed s0 as to accommodat
an S.T. candidate,. Even otherwise also there are vacancies

&

Contd. oooP/lZ.
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in which the applicant can very well be accommodated.

5,5 For that other similarly gituated draftsmen having
been continued in their services, there is no earthly

reason as to why the @picant should also not be allowed to

coxtt:.nue.’ in her service.

566 I;o:- that i:he appiicant by now hav ing rendered more
than 6 Years of service, she has attained atleast quasi
pemanency in her status if not the status of a regular

' 1ncumbent and accordingly her serxice cannot be terminated
in violation of Article 311 of the Constitution of India,

5,7 For that if the setvices of the app:lcant is allowed
to be terminated in the manner as has been sought to be
done sgme will be violative of Articles 14 and 16 of the

Congitution of India.

5,8 For that the services of the gpplicant cannat be
dispensed with so as to accommodate another person. In the
Judgment and order passed in O.A. 72/95, this Hon'ble
Cribunal clearly in@icated that the vacancy in which the
applicant .there ism 1is required‘ to be accommodate a 1979
backlog vacancy and there is necessity to disturb the
applicant in other cases, Thus the applicant could not
have been disturb by issulbgthe impugned order more

_- particula rly} when pleas ae has been taken ¥Xu¥s in the
1mpu.gned order was not taken before the Hon'ble Tribunal,
5,9 For that the zespondents cannot take the plea that
her services is required to be diqaensed with in view of
the judgment in O: 3, 72/95 meaning thereby that there is

.

&

' = : | Contdsee-P/13e
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termination

- a direction of this Hon'ble Tribunal towards KRB K AL T

of services of the applicant, Whereas there is no such |
direction ofAthis Hon'ble Tribunal.@n the other hand there
13 enough indicaticn hat the spplicant in O.A. 72/95

should be accommodated against the 1979 backlog vacmancy.

5.10 Por that 1979 back log vacancy could not have been
car:ie_d foiwatd for almost 17 years and by eflux of time
the -said post deveméd to be deseserved in favour of the
ger;eraJ.g §ategory candidate in abéence of any S.T.

candl date,. Thu.s the real aﬁd legal proposition of carrying

1o rward of back log vacancy meant for reserved category

candidate. This aspect of the matter having not beenconsidere

by the Hon'ble Tribunal in O.A..No, 72/95 :same is required
to be to reviewed more particularly when the gpplicant was

not a party to the sald proceeding and she was not heard,

5¢11 Because the gpplicant cannot be ousted from her

s érvice in the manner as has been. sought to be done

in the instant case in asmuch as}"xiixai she regulaxly
reqx;uited after due interview and in her appointmént order
also there was no mention that her service wéuld be

teminated with effect from 31.12‘.93.

5,12 Because the continuance of the post against which
ghe applicant has been working is \'zequired which position
is accepted on the face of it inasmuch as the respondent
No, 3 _has already 1issued telegram to that effect and

certain fresh recruitment are also being made.

5¢13 For that the after treating the spplicant as regular

.. govermnment employee, the respondents have made them to work

Contd, «..F/14s
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as per the promiée made out and now they cannot tum

down thesame and put the servxce interest of the appl:.cant

in jeopardy in violation of the principles of promissory

estoppel, .
5.14 .For that after continuing for more than 6 years,
like any other pemmanent govemment errpléyees as per the
promise made out by the respohd_ents it is a legitimate
expectation of the sppicant that she would be vested with
all service benefits, but instead against her such

1‘ egltimate expecation, she is now being threatened

with temination of her services and that toowlitheut any

notice,

N

' 5.15 For that the appdicant cannot be treated aszpez

at par with that of the other incumbents in other cadre

inasmuch as in her case,- it was never mentioned and/or

'indice;ted that her service would be terminated like that of

others with effect from 31,12,93,

5,16 For that from their own showing there is still
Al:equ'iremént of the post 'beihg held by the spplicant for
which the respondent No, 3 has even issued telegram to

the respondent No, 3 for continuance of the said post

‘and accordingly, the impugned action on the part of the

-

respondents is arbitrary..

5,17 For, that never before ifh any of the census operation,
the. draftsman who were gppointed have been terminated
o the ground of wax census work as has been sought to be

done in case of the spplicamt only. &nd accordihgly, if sucl

Contd, ..P/16¢
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threatened action on the part of the rspendents 1s allowed
to stand same will be violative of the Articles 14 and 16
of the Constitution of India.

5,18 For that the applicant after her gppointment as
draftsman has lost many a chance to get appointment elsewhere
in;mch as after her such gppointment, her name has been
scored out from the list maintained by the Erployment

Exchange.

5,19 For that the gpplicant has already crossed the'

 prescribed age limit for any Central Government emplgyment

and now she is %k being threatened with termmination of

her services and that too after making out a promise
to her and in the process she has also been dqm:ived of

fresh rocruitment in the same d@arment inasmuch. as

" her name has already been scored out from 'che list

maintained by the mployment Exchange, for which her
name would ‘have kEmx also been sponsored by‘ the employment
exchange and shemaxaksa she also could take a chance to

compete with others.

A

S.Qﬁ Fox that justice and equity demand that the
appl_icant should not be thaewn out from her p:esant

eﬁxployman't and accordingly, judicial intezference is called

for from this Hon'ble ’I‘:ibunal.

5.20 For that in any view of the mattexr, the impugned

- . action of the respondents are not sustainable..

6. DETAILS OF - REMEDIES- EXHAUSTED 3

The applicant declares that they have ot no

other alternative and efficacious .remedy than to spproach

this fbn'bie ‘Tribunal, .
‘ Contdee QP/ 16.
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7. . MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE
ANY OTHER COURT

The‘applica'lt further declares that she had not filed
previously filed any applia tion," writ petition or suit
regarding the matter in respect of which the application
has been made before any Court of law, or any other authority
and/or other Bench of the Hon'ble Tribunal and/or any sach
application', writ pet;i.}tion or suit is pending before any of

them,

8,  RELIEFS SOUGHT :

Under the facts and circumstances of the case, the
applicant prays that the instant application be admitted,
records be called for and after hearing the parties on the
cause or causes that may be showt and on perusal of the
records, ‘the Hon'ble Tribunal may be pleased to grant the
fpllowing x:eliefs :

8,1 To direct the respondents ko not to termmate ‘the
service of the gpplicant and tg_al_]:gw her in hex

A service J.ike any other government employee with all

.dm'_sequen tial benefits.

w2

8/2 To quash and set aside the order dated 8.4,96(mnexure-o)

8,3 Any other relief or reliefs to which the applicant
is entitled xm under the law and equitye
9, INTERIM ORDER PRAYED.FOR : S -

Pending 'disposal of the case, the applicant prays that

an interim order may pleased to issued dlirecting the respOn=

R

dents not to terminate the services of the appliant and to
allow her in her service as before and furtherbe pleased to

stay the impugned order dated 8. 4,96 (amMmexure-8) o

o

COn td. L% 4 .P/l"
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The application is filed throuch Advocate.
11, PARTICULARS OF THE I,P.O. | | |
(i} I.P.0. No, 8. 0. 24s%9 .(11) Date ¢.g54q

| (111) Payable at ,:‘Guwahati.
12, LIST OF ENCLOSURES : |
As stated in the Index. .

VERIFICATION

: i, _aﬁt. Mamoni Kalita, working as Dréftsnan in the"
éffice of the Director of Census Opezation, Assam, Guwahati..
7, 4o hereby verify and state that the stat;etnetlts made in
paragrsphs 1 to 4 and 6 to 12 are true to my knowledé;e :

those made in par‘ag;rraph\s are true to my legal advice and

‘I have not sdppress_ed any material facts.

2nd I sign this verification on this the 6th day

of May 1996 at Guwahatl,

./&(m.‘nmu' ka«a&—’ |
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. ) Phone,Office 1954 ;
g | O B UHE ) VA V2IR Y/ (177 ¥ N
7 ' .. GOVERNMENT OF INDIA  DNNECRE - i !

g nHEn
MINISTRY OF HONE AFFAIRSGRUIA MANTRALAYA
wE g sa fian
OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, ASSAM
firo maro 1z, gy, qargrdd 781007
G, 5. ROAD, ULUBARL, GUWANATI-784007

fzait gy
Dated Guwahati

16410,20

0P ICH_ObiR

“mel Uomonl Fality duughisr of Shri lasma Kunta Fallta :
of Munik Magnr, Mopur in the Distriet of Famrup (Agsanm) 18 horeby :
appointed teuporurily as Druftoman in the offlce of tho lLirvotor of
Census Operations, Adsam, Cuwsnati with immediate offeot i{n the scale
of pay of . 1200-30-1560-LE"-40-2040/= rms plus other allowuncos as
admlonible undor the Contrul Govte lales uo amended from timo to time
on an uadhoo basia. L SR
The poat 1o purely touporery orveatoed apecially in connsotion

1 with 1991 Consua works and would bu abollished on-completion of the woxi

und the inoumbont will be retrenchod and CGovi. would heve no liability
thereaftor, a ' . '

The apnointmont 15 ud=hoo in nuturv and liksly to ocontinue
up to 28.2.91- onlys liovever, the appolantment can be teminated ewven
before 2842491 -or the exisudod rericd’ as the cuse muy be by yiving one
nonth's notice from olther oide or ono’ month's emolument in liou thezeof,

Sne shoald prodace the modical certifiocate of ner fitneao
from the autioriged Madical Attendent in proger from at the timo of
Joining to the poate - -

Rt R PRSI

Sd/- JeCe BiULAQ B
LHBJTY D11CLOR OF CRNSJS OPSRATIONS
ASBAM & GRANATI,

n.ns.xwo@»ﬁ/ag/,41')?‘73-8;- | a"".
e : dettn,

Copy to 3~ _ _' s
. Te The Pay & Accounts Officer (Congug)
F5G.Catdy & Mo BullAlng, How=Dolhi=11 ‘ ’

2_’. "J'."ilQ',-;ASQiS;ﬁ-ﬁ't;llt Di'!ﬁO'tQI‘ of COl’lO')u’J Upé ubion’g(‘l‘) (D-D.O.) .
© 34 (}fi‘i‘qé,l}'ﬁu‘pei&rito:;dogib ' : - B
(. 4e Accounts Mranoh '

/B totts Brdich (Lor parscnal £ily) o
fie Sttd !unoni .i{:‘ili‘tﬂ'.!.f., ‘C/0, Stadent o, - .
Anmblingded Vagar, thwahatl-Da, A F oy

2 . S : ( J.C. HiUEAR
X : ) o Dk L BHGC IOR OF OBESUS OFSIATION:
» W L ' ‘ (lf). AZ3AN & GAMUIATL, '

i |
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3 A
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burely on t:empr:):ary and adlyee Pays e K IEPIIN N I'n the olfice
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15, sy,
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time,

under the

v The pont ia burely t@mpornry Creat
with the 190y Census work‘and'wouklbe bolis
work ang the incumbent Will pa retrenchod a
liability thereafter.

The appointment 44 ddhoc iy natura
31/12/93 only, Howevar, the aPpointmen ¢ can
31/12/93 or the extendeq beriod as tia
Notice fron eilther Or one month'g

a

from tie Chier Hedical gpg Health Offic

er {ip
joining in thdg office,

He/@%é shoulq Join immediatcly.

sudphaty g, )

case nmay
mmolumonts

He/SpéAshould Produce the Medica) Certifj

the scale of
other alloway-
amnendeag from Lime 1,

£ v plus

les as

A Connectfon
hed on Completio, of the

would hawve no

na JJJ:QI)' to

continye upto
be terminatag

even Lefore
be by Jiving one month ' g
in liey thareof.

. YA
catn oy his/hef fitness,
Proper faor,, At the time o
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OFsr vy ons
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Hemo No. pay (i) 1/vasie 1y
Copy to :1ﬂf) The Doy 4. Jcconntﬁ'officrr
2) The Nsgeq
3) The

1) Che
5) The Jupendwltcnderuu
Jtoreuinuehmxg@.
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Final Seniority list 'of Draftsman in the Office of the Director
of Census Operations, Assam, Guwahati as on 1/8/01.

e e e t — e - o et s e s Seo e

S e T T ep— ———— > aa
- e

. [ } _
Date. of [Educatio- Date of Date of Appoint- |[Date of tem- |Date of con-| Remarks

birth nal qua- entry ment to 2 post DOrary apmo- |firmation it |
lification| into Govt. {in graded scale intment the grade §
Service of we&v in Cantrzl {the grage in ]
Govt, the D.2.G i
e i e S - o it v e e e ..,.':\:S.-S-.EF:'.'__“‘__ . - __‘_'_._......-.-_.- - v eea—
RO O M S S SSLUS SN B A S - R

Kelice 10/7/59 H.S.L.C.  24/12/79 24/12/72 24/12/15 - ipocinted as Lr-

Dipiom2 in “ist w.3.fF. 3o/
Drzftsmanship $2 (Regulzr)

2 !2hants 13/11/58 B.U. 26/7/8C 26/7/30 25,/1/8 - S TP

Diploma in ,
Draftsmanship !
;i I.onu Hazumdzx( 1/3/328 H.S.L.C. 238/5/70 . 28/3/70 30/1/% 1/3/76 :?gfi“meé in ths
. (8/C} Diplome in : o . CZfice ¢f the
i1 2r=fismanship ' Zlragctoon o ) Censes
) Coerztions (.7,

a o~
-

4, m Mamani xalitz N 1/4/65  u.s.L.C. 19/10/90 19/19/90 12,/10/9 -
Diploma in )

Draftsmanship ' ' ;

S. ME. abul Husssir 31/3/69 H.S.S.L.C. 20/12/99 25/12/90 20/12/9 -
Diploma in p

A Draftsmanship ~
Diploma in - T : .
Draftsmanship 4

7. " Nripendéra D:cs 1/1/65 P.U.Sc. 7/6/S% 7/8/ ' >
Dipioma in : : _
. ) Drzftsmanship
8. " Shrubsjuoti Wath 1/12/66 H.S.S.L.C. 6/5/S1 5/6/% " A
Diplcma in );(( o 5\7

. ' Draftsmanship I
. 14 Lt ad )
— \VU‘ ( 54 27van )
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No,1CO(E)21/98/ |H9°~

« GOVERNMNT OF INDIA
AT MINISIRY OF HOME AFFALRS '
OFFICE OF THE DIRECTOR OF CFNSUS OPERATIONS ASS AM
s GaB. ROAD : ULUBARL s GAVIHITI - 781007,

Dated Gauhatl, Decerber 12, 1979,
OQRDER

) A 0 ita, 18 hereby temporarily sovpointsd
an N% Ix'{ gg‘m}gqin € ni’ficn of the TAractor of Cengus
Oporabions, Assam, (pubeti in tho pocle of poy of Mo 33010
3§0¥EB-12~ 00-£8-560/~ p,m; plus other mllowancas as
adml seible at the Central Government rates,

The gppointrent 1e ten ornry mad termingble at any
time vithout notice md withou assigning any reasons therefor,

-

Miss Minu Kslits 15 to Join immediotoly atfd in any

case not later than 15 deys from & he date of 1ssue of this
ordsr, r

She chould also produce medicel fitness certificate
from the Chisf Medicel Officer, Gauhali at the €ims of

v . Joining,
L 51/« N.K, CHOUD:DRY
: PIRICTOR OF CENGUS OQPFR/ITONG
ASBAM § GAUHALT,
Memmo No, DCO(E)21/78/ 1/1c¢u i () Dsted 12.12,1%79,
Copy to 1.

1. The Regictrar General, India,

e/ 4 Uenglneh Roady New Deihl . 110011,
2. The Pay & Accounts Officer, Census, New Dalni - 110002,
. - e; The Asstt, Director of Canpus Operations (r) Assam,Gauhati

o Investigstor (Census & Tebulation)

9+ The Accoints Branch of this office,
16. Miss Minu Kalite, C/o Shri Ramy Kalita,

- Purbenchal Nsgar, G:uhati . 3.

g, The"l_;,s(g,apliéhmen{: Branch of thig office,

. 8, Personal fiies, i '

/’/-

-
// (

<. A / ‘

o O K, cHouDinRY )
DIOEGIOR OF ~ CENSUS OPKRATLONG
I

, '/ugwm ¢ GAUIALE,
Nt
t :" ,
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' Phone, Office

.

< ARA TR
GOVERNMENT OF INDIA
e HASY
MINISTRY OF HOME AFFAIRS/GRIHA MANTRALAYA
Frataq AqW qaaoar fadus
OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, ASSAM

fro Qae Y2, SFATQ, TETEE! 781007
G. 8. ROAD, ULUBARI, GUWAHATI-781007

fote w9990,

‘Dated Guwahati

Tentative Programme of Mapping at D £ 0, Assam for 1991 Cenrug

( In the level of Draftaman/Sr, Dfaftsman/Artist
& Sr, Artist)

W AT Gh WS W G G e aee g e eeah et eeh e o

G peser b ey - ann G

Brojects Total Mo, of mapé Completed ﬁi;l..L 'fxe
. jto be prepared 1 27 .Q|2.93 gcogpﬁtg';!' Remayha
?

i gt R e aNe G e e m“w—mma_wn»m-wu‘.m-mmm-ﬂu--.-—bm mm-*’n--—m—--—._,,..

1. District Cercus
Handbook 19%1

Fibal 150 - - . receive from the
| Mip Divieion

R, o) Bxperimental = 2. -
Dist maps & 7 75 8 67
c ¢D 'B-IOCkQ
b) Final Dist — 23
\ e 1 1o
map s-Revenue —— 1 P
Circle : l+l+ 78 66
Community — 95 67
Lev, Bloek
2, Maps for Town
Dircctory
a)Bxperimental 1
maps . 5 8 . 7
bJ)Final mapg 15 6 9
3, Census Atlag
150
eaatn R . Brime

| bivision,

L4, Census Ca - 8 town maps -

‘ phy Pm%egﬁgra 1nclud1ngp - EBmneration bLloclk
Plang Scheme . enumeration maps of the incivi
. block maps idual towvma(spny..
Computer agsisteg ox3” 3000) npa s
Cartagraphy and a1e to be nrepa-
datee X3zmansizn red,Tetodles 1pn..
qggq o} ssmination) tructions nrng.
_ : ted@ frem the Map

i,
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‘ oY, srafen 31954
Phone, Office
AT T
GOVERNMENT OF INDIA
q® ey

MINISTRY OF HOME AFFAIRS/GRIHA MANTRALAYA
Frafas qgq gaquar fA3uas
OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, ASSAM
o qEo qw. S, TETEE 781007
G.S. ROAD, ULUBARI, GUWAHATI-781007

T "ﬂh’l](py
T 1

Dated Guwahati '
“De
5, Plan Scheme )
Leglonal Iisigien - - - Instructions awaited
of Incia '819,«0)"&!,' ) from the Map Divisicn,
6, Miscellaneous ' Misec jobs come from

time to time ,

N
NX oA

( K.C,5, Bhagawati)

Research O0fficer
Map Sections
PL O,y Anpam,

i,
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FROMy - anHCTOHIOF CENSUS OPERANTIONS, SOAM, GUWANAL T .

REFCOUITEL OF FLFTEEN MG CAND REGARD THG 1 v Searr L)
ALL THE POSTS CREAED AGALIGT 1991 CRHSU3 HEJUTRE 1 rBEIGTOon BEYOHD
31/12/93 1t vied o7 HUGE HAPPING WORKG RELATIIS 1O DISTRIZY CENGSUS
HAND BOOK AD  tHE!D RELAULED PROJECTS (W) ANY  UT WILL SR OUSLY
DIBLOCALE HARE U HORKA () LELIRER FOLIAOMS,

SORY CENBYS

MOT ‘1O B TELECRAVHEDS

/

(1. sEl.)
ASSISTANT DIRECTOR OF CENTSUL ORERATL
AL rGUMIANANT T . '

MEMO HO. DCCIE) /7I1B8/VO0LWeVLLY/ V{,‘L” A
POST COPY 10 CONPIRMATION TO 1

e e - e

DAL =11/12/9)

THE HEGTTRAN JHH'ERAL,]!HJIA,IH¢1 DELIT =11

|/( ’1},, ;7
I , - )3
(n.(:..';l,:n.)/ v'/”/'j"
ASSTATAE DIRECIOR OF CENGUS OPERAT T
ASSAME 1GUWAHAT L.
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2,01 ™
A FVERMMENE OF s e g i
NINTSIRY o joue AFFAIRS /G 1114 AT RALAYA Jode poaii?

I g OFF'ICE or THE {)'J,P\”JC'I'OR ar (.‘!?Nil'ls O!‘3’2!\'[':’()1‘13,/\3.’}/\11 gi

R S G.S.ROAJ),ULUU.\RI,CLU'.-J.’\II/'\'I‘I-«'?FM()()7 4

Dated GUwahat] g1 11 tiow a
reg, o

. . {"“
To) '

¥ " : > v g ‘
, St /ofy .Nmuz&.mw.;hJ;.’zola':r;.....( .I.Qm.i;‘.‘(].'. a lbeore,
“ v _— .’.\1.1.\(1:w REWINY SpPadna, 0o, el o, * S

'«,)His"‘ N P G v nck.") .

Your nape has bhaay, Sponsored by the Employment
EXChange,Guwahati for the Post of Drafisman {n the offjen
Of the Directoy L Censyg Operations,Assam,Guwahati.

' You aje therefopn asked tn aAppea

r befoxo.tho
s2lection Bearq for interviow/test to

be helq in the Ol IMice

D Of @ ug Operations ,Assam,Guwahati,Mathuranagar
”ullding.Dispur,Guwahatiwélpn 30.11,93 at 10,3 Na M,

ia?/%ﬁ§aﬁﬁ/ You are ., bring wiep You n11 th@-original Dducationnl
quaiificution Certificate and othe, C@rtificates Lo prove Hwour
age,eta, . -

No ’..!,‘,/‘\/D_a/\ will 1, H11oug for

Appearin, In the
interv&@wa M i

WA
. Nl Y, .yt
e o (1rey iy, S,
. ”’uJ”TANT ERRLIIZ T Gv'ﬁﬁdn&s upﬂ%uﬁ?ﬁis
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No. DCO(E)1/89 /%102 . . CONFIDENTIAL
' &, FEtew 3 —
AYGISTERED A,D.

Phone, Office
IRT TFR DNV 00 ;9
GOVERNMENT OF INDIA
o AT

MINISTRY OF JIOME AFFAIRS/GRIIA MANTRALAYA -
 wiatag g9 saqaar fA2wus
OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, ASSAM

fi1o t@e A7, TATR, TATEET 781007
G.S. ROAD, ULUBARI GUWAHATI-781007

, a feats T April 8, 1996
) Dated Guwahati

Office Memorandum

With reference to this Office's Order
No. DCO(E)1/89/11377 dated October 16, 1990 Smt. Mamoni Kalita,

Draftsman .in this office is hereby served one month's termination

of service notice from the date of issue of this O.M. in view of
of the judgement @f the Central Administrative Tribunal in OA.
No. 72/95 and as per ORGI, New Delhi's letter No. 27/31/95—Ad;IV
dated 26.3.1996.

PR

‘ \\¥ SN\ J\"”

b (N.M. ALVI) s. q ?4
eputy Director

Smt., Mamoni Kalita
Braftsman

DCO, Assam
Guwahati

/O”Zj";
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ijlgiml App;icatlon_uo. 72 of 1995,

Date of dacisfion s This the 14th day of June, 1995,

(At Admission Stage)
The Hon'ble Justico Shri M.G, Chaudharl, Vice-Chairman, -

The Hon'ble Shri G, L.Sanglyino. Hawar (Aduiniatrative).

- . Shrd Sivadhar Kuli,
Son of Tamasa Kuli
Village-Bahir Rongdoi
District-Tineukis (Assam) T eesecees Applicant

By Advocate Shri R.P.Sharma
~=Ver sug-

1. Union of Indis
teprcaented by the Regiatrar General of
Comun"nperauon,
e _“___‘2-A, Bin Sj_mh Rold,
New Dolhi-_110001A

2, Director of Census Operation
G.S.ﬂmd, Ulubari,
Guwahati-781007. ‘ s

3. Regional Dirsotor (NER)
Staff Selection Commission
Nabagraha Road
Chanikuthi Hill side, :
Guwahati-781003 = ecese..s ROBpondents

By Advocate Shri A.K.Choudhury, Addl. C.G.S,Cs

lo
I
.o
)
1o

HAUCHARY Jo (V.C,).

The spplicatien is admitted. Issue notice to the respondente.

Mce AoK.Choudhury, Addl, C+GeS.Cs waives netice for the respondents,

By‘coqaant called out for final orders,

'

A , antd.. coP/Z




—~iho grisvance ;f éﬁ;“ipp11§§;t>i; that* although his ”‘;
hams was sponsored fop appointmnt to th|e post of Draftsman on .
29.4.94 no order for his appointment wvad issued and therefors
he prays that the respondents sand in pertioulaf réqundent no; 2
be directed to‘appoint h_inagainat 'tb.ha -poet of Draftsman, I.t my
be mantionsd that the appli_canthad _igp;iod for the post in
pursuance of the adve:titement issued by, the Staff Sglection

Commission fnviting applications for one post of Brafteman in

the dopartnent of Cansus Operationl (Assan), Guwahati reserveg

for SeTe Tho npplicnnt haa stated that K

belongs to Scheduled

Tribe and was therefore eligible to app Ye

2, From the latter of the Rogiomi Director of Stafp

Selectien Commission dated 17.4.95 which has been ®3de part of the

ToTerd 84 fe Prna that o

ftor the epplicant widg duly sslected by
the Commiseion for the post that was adye

tiaod his name was
b

Opsrations (Assan) but that the Diroctor f Census Opomtionc

(Assaa) had returned the dossier of the a plicant, The Regional

Oirecter has stated in the letter that dossiers were alec

returned preeuuably. on account of stay order pasesad by thige

\1

Tribunal against the order passed by the irector Census Oporatinna

(Assam) torminating the services: éf the 4

@dhog Draftemsn, Fron :

Annexurs 81 teo the written statemant of th respendents 1t appears

that the Assistant Director of Census OperLtiona vas advised by

ths Standing Counsel of the Government no't?—ppoint the sponsored

candidates till the disposal of 0.A, Mo, 2 9/93. That appears te

be in probability the resason for which the Director of Censug

Operatfions seems to have returmd the doasiaro of the applicant and

.

did not preceed to fimlise the matter of hie appointmant,

fr




o 3o It s stated in the written statement in paragraph 2 {;]p

that 1 post of Orafteman was resarved fm_tha Schaduled Tribe
being a backHidgt‘;é'ééi;r»:;x;éa.itisé “forward from 1979 due te
_non-availability of Schaduled Tribe candidate ana that since
t-tbe“r-e“u':'ars‘ﬁo 'iecrbui'tm.ent made the ssnfor most Oraf_tsinan was
#ppointeq“td thaﬁ‘éggtxqu‘ﬂlloued to continue. Although it has
"°'t.; bean e0 specifically explained and the ‘contents of the
psragraph 2 ars not very 'cléar the implication of the sams is to
understand that;against th?‘ 1979_' back log vacancy of Drafteman

| mea—r:tfor Sclwedﬁ;ed_ Tribe candidate the post has bean filled in—

{ temporarily by the seniormost Drafteman and the post is still to

be filled up in a regular manner, For tha_f reason it eppsars that

tha poét was advertissd ahd the candidat:url of the applicadt was

, et TTTTTIO Tzt thg applicant hes not been appeinted nor it
is statedAany'o_tbar candidate has baen @ppointed to tha post on

B LT ——,
_..._regular basis ,,lt:follou.,_.i_.l'oat the post is etill available for
N ———————— T .

-

rragu,lar appointment,

It is also clear from paragraph 2 of the written ststement
that 4 posts of Draf!;smr; were created purely for the 1991 census
a8nd the posts were of tenpqrary mtuu,Aga_inst thoée 4 poa.ts the
‘appucanto in OaA.v 269/93 were appointed o’ﬁmir appointasnts howsver
were tarhinated -by order cated 31.12.9;.!. That has been challsnged
by thoss 4 fncumbents .ulo.a. No. 270/93 Fhat petition is pending
"/ and &n interim order g’;:‘ltg‘oparat;on of the -ebey—order has been éi‘

issued and is in oparation,

4. It also appears that another set of employess who were
v appointed <& temporarily on adhoc basis havénchallenged the

order of termination of their services Qith effect from 31,12.93 i

W
v by thes very same ordar which wae cahllenged by the applicants

in 0.A, No. 270/93, That O.A. ie also pending end in that 0.A,

6fF - bt




f—

. aJromdaonl
with abandoned caution and -consistenly wi

' ‘:atay 1n those applicationo.

e

intlril ordor of atay of operatlon of the order 'o(

-haa been grantad and is .i.n opotaticn.

Se It will thue be seen that uhaI

0.A45269/93 and 270/93 had besn appoin

created in- 1991@&0 Coﬂnsus operation t.ha prejs

. had appl:lad for the post which wag 8 regular poat

against 1979 back log of Schadulad Tribe
-stay in the other two applications thsre

to the consideration of filling up thin 1

6. The Director of Census Operati

5;#.5?;:’«."_; stunzil in not further consider

of the applh:ant for eppolntnent 80 that ény dacis!

should noih be conattued as1nouru:hg ~te b

that

candidatg
fore has
979 S.Te

ON8 seaems
th the adiies of the

ldg the cdndida ture

(b’

reach—-the
A

.We  hereby make it clear/the oszr of stay granted

in the tuo athar &pplicat.lons doss not coms in the L-ay of the

dated 17.4.95 the Regional Directer (NER),

sand back the dossiers of the epplicent to

T

N D_J.re:tor_ of Census Operations, Assam to consider thla case of

"the applioaﬁ‘g. on hié own merits and in accordance with the

rules for appointment to the pest which MM{%« is

c;:mmission has stated that he does not havs

4 mant for 1979 s, Te back leg post of Drafteman. In the letter
Staff Selection

any objection te

Census Operations
wkeesn, GUuahdtl. We think that that couree would be praper to °
be adoptad- | |
Contd...P/s

adver tised ’

ent applicant.

)e Tha order of

no ‘applica tio"n .

to have actalc:l

|

T A

. o )I

.

f termination -
|
as the applicants in \:
Lt |

d of-ite poaigtempora;uy

back log vat_:a’hcyo

lon taken by lrin o

orderwf-intétil ]

—.
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o

In the result the following order .is pasesd 3
Tha Staff Seclection Commission is directed to send
back the cossisrs of the applicant to ths Director,
Csnsus Operetions, Assam to enable him to consider

the eppointment of the spplicant.

- The Director of Census OperationpjAssam (Respondent

Now 2) IQA’izé';e'by. directed to procesd further vith
the case of the applicant es séonsore’d by t.he' Staff
Selsction Conmisaiqn for appointnent to the post of
Drafteman against the 1979 S.T, Béc'k log post that
wvas aovertised by the Sfarf'Solection COszission
undar Ad((qrt;aiggaeng No. 2/93 Annexure-1 to the O.A.

“The respondent No. 2 we%&d proceed according to the

rules as soon as thé doseiers of the applicant tsare

received him from the Staff Selection Commiesion.
. A »

The appliﬁa tion is disposad of in terms of the

aforesaid order. No order as to cests.

= NS,

N

S

-~

Sd/~ VICE CHATRmAN

Sd/=- MEMBER (Apmn)

el
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L Date of Orders: This the 9th Day of ‘November 19956

JUSTICE SHRI M Go CHAUDHARI VICE-CHAIRMAN
_ SHRI -G.LsSANGLYINE® MEMBER(ADMN)- - ~-w .o ==t ="
Union of India & orse ..o Petitioners
B3 Ravocatd ME.S.ALL, Sr.6.G.5.C0

- .

Vg~

Sivadhar Kuli L 0 eee RespondentSo

" By Advocate MroR Posharma with MrOAeKoRoy

I —

© @ RDER.
CHAUDHARI J(VC)1
. L ce T
l. .. The Deputy Director of Census Operation Agsam. ..

has f£iled this petition to inform the Tribunal that the

(original) respondents are not' in a position to implement

- RO B e g

_ the judgment and order dated 14-6-95 in 0.A.N0.72/95 in as ,
mucﬂw;s—;ee;rding to him the post pertained to 1981 |
temporary Census posts which were .sanctioned and approved

- | ~ only upto 36-6-95 and as those posts are no longer in

- existence as the sanction hasvexpired the order in the

O.A. is not possible to be given effect to. It is not

possible to accept the above ground for the reason that such " |

was never the case of the respondents in the original

spplicatioﬁ. It was never claimed by them in the written

~statement that the pest in question was 1981 Census pOSto'

Having regérd to the statements contained in the written

) .t’ Astatemept we have recorded the finding in the order on the.
/jgz / 0.A. that the post in guestion was 1979 back log vacancy meant

%M

for Schedtled Tribe candidate ard was to te filled up

. . ) contd /- %




in a regular manner and was available for regular appoint-

ment o Consistently with that finding the direction was:made

to respon e nt No°2 to proceed further with the candidature
- 4
of the applicant for appointment against the 1979 ST back

log that was advertised through the State Selection ~J

¢~ Commission (SsC), A new ground cannot be permitted td“ﬁrged.

o

L

P/

- were. bound to implement the order passed in the 0.AL

to plead inability to implement the order. The matter of

o*‘nn was 1°Ft to the resnondents to consider, They
|

20 . Neither the fact is admitted by Mr.R.P.Sharma for

the original applicant nor we are inclined to accept that
the post pertains to 1981 census posts. It is also clear

from the correspondence now produced and the details given

r
i

: l
in the petition that the 1981 census posts have been sanc-

= =3 =5 I
tioned up to 30-9 95 and the proposal for Government approval

for further continuation of those posts beyond 30~9-95

1
has been referred to the integrated Finance Division (Home)

for consideration and approval and the decision is awaited.

That shows that the policy of the Government is to sanction

. and continuelthese posts and therefore it should not be diffi-

cult for thelrespondents to move for sanction of the post

against which applicant is directed to be considered for

appointment as that a back log vacancy° We further make 1t

clear that we' maintain the finding that the post was 1979

backlog vacancy and not one of the temoorary posts created

in connection with 1981 census. We have referred to alterna~
tive»aspect only to emphasis the nead for the resncnuents'to
ccmply with the directions conta1ned in the oriownal JuuB

¥

\
ment with all earn estnfss and speed,




LM

In the‘lighéxég‘£h§ abd§e

petition is disposed of.

h

S
=5

observations the’

©a.

~ Sd/- VICE cHilRman

‘$d/- MEMBER (ADMN)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL \2,:
GUWAHATI BENCH a |

L?
Standir.g Counsel,
Cbntral Administrative T-ibnggy
Guwabati Beuch,

L\olk
Addittong!

$412

\

¢
Wk
" / | 3"0'?5( L

In the matter of -
0.4.No0.71/96

Smt, Mamoni Kalita «ss Applicant.
-VS-

Union of India & Ors. ... Respondents.

- AND-

IAn the matter of

Chaw M‘/‘ Written Statement on behalf of

all the Respondents.

-1, shri J\/f SEN, Besiband Dercerss
Leno s @760}_‘46'&&44@, 1575’5@5?7, gmsz(zvé')gzly Aa./iﬁ

do hereby solemnly affirm and declgre as follows :=

1. That a copy of application alongwith an

order dated 7.5.96 passed by this Hon'ble Tribunsl have
been served upon the respondents and myself being
authorised to represent the respondents in this case,

I do hereby file the written stéterzient’ as follows.
Further, I say categorically that save and except Mmt
1s specifically admitted in this written statement,

rest nmay be treated as total denial by sll the respondents.

COﬂtd; . op.2/"
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2. That with regard to the contents made in
paragraphs 1 to 4.2 of the application, I beg to state thaﬁ
I heve nothing to comment. |

3. That with regard to the contents msde in paragrapn

4.3 of the spplication, I beg to state that the applicant

was appointed in the post of Draughtsman on a purely

S

tegporary and on adhoc basis agalnst the post created

specizlly in connection withl291 Census works. The terms snd

condition of gppointment was that (i) the post will be

abolished on completion of 1991 census and the incumbent
will be retrenched and the Covt. would heve no liability
thereafter, (ii) that the appointment was adhoc in nature
and likely to continue upto 28.2.91 only. However, the
appoihtment can be terminated even before 28,2.21 or the
extended period, as the cgse may be by giving one months'
notice.from either side or one month's emolument in lieu
thereof.

The Govt. continued to ssnction s1l the posts

.cregted for 1991 census upto 31.12,93 gnd discontinued

2 e

thereafter., As s result all the incumbents sppointed against

the 1991 census posts were terminsted from service., A refer-

e

ence may kindly be made to the judgement gnd order passed

by this Hon'ble Tribunsl in 0.A.No.269/93 vacgting initizl

stay order given in favour of the applicants to 0.A.269/23
~ dated 31.12.23, o copy of which is annexed herewith and

marked as Anmexure R.1. However, services of 4(four)

Dragughtsmen junior to the gpplicant were terminated w.e.f.
31.12.93(AN) alongwith 17 others working in different posts
which were alsc created in comnection with 1991 census.

UnfOI‘thately. esvsscan



.

’::.3.':

Unfortunately those four Draughtswen got a stay from this
,Hon'ble Tribunal in 0.A.N0.270/93 dated 31.12.93 and are
still continuing on the basis of this Hon'ble Tribunal's
order, copy of which is asnnexed herewith and same is marked
as Annexure R.2. The written statement & show cause to vacate

the interim order as well as to diswmiss the case are already
filed.. The applicant should hgve been terminsted alongwith

those 4(four) Draughtsmen junicr to her on 31.12.93. She was

showever in the interest of public service allowed to continue

on purely temporary and on adhoc bgsis against s regular

vacancy occurred due to the death of Shri A.Singh, a regular

B e

Agpist, on 14.4,92. Thefefore, the claim of the applicant
that shé has all along been trested as a regular employée
is not justified. Service benefits like grant of increment,
bonus etc., and opening of service books are requ;red to be
maintsined even in case of temporary employees. Bonus is
even allowed to the casual workers, fixed pay staff ete. on
completion of a certain period of service. Therefore, these
service benefits given to the applicant should not be
considered as @ benefit limited only to the regular staff,
The ¢laim of the agpplicant thyt no time limit
has been given for continuance of her service unlike many
others are not true, It has been clearly ststed in her

appointment letter that her sppointment is adhoc in nature

and likely to continue upto 28.2.91 only or the extended

period as the case may be, copy of which is annexed herewith

and marked as Annexure R.3. Therefore, her statement in

this reg&rd is not based on fact. The example of Jiban Mglaker
cited in this para is not relevent as many other exployees
who were appointed on the same terms and conditions prior

to the zppointment of Shri Malskar have also been terminated.

Forl...l... '



For example appointment order of Shri Santanu Goswami may

kindly be referred to, copy of Which is annexed herewith and

marked as Annexure-R.4.

4, That with regord to the contents made in
paragraph 4.4 of the application, I beg to state that the
applicant has been holding her post on a purely temporary
and on adhoc basis and wags given the benefit zs entitled to
a temporary employee. The appearance of her name in the
seniority list does not confer upon her gny right to claim
senlority as she has been serving on sdhoc basis and an

gdhoc employee hags no right to claim seniority as per Govt.Rule,.

Se _ That with regard to the contents made in
paragraph 4.5 of the gpplication, I beg to state that the -
respondents are aware that census taking in India is one of
the biggest administrative exercise in the world, Therefore,
the preparatory works rélaxing to decennigl census starts

gt least 2(two) years ghead of actual census - which is the
sunrise of the 1lst March., During the peak period of census

é large npmber of employees are drawn from vsrious Departuent
of the state and central besides employing a huge number of
staff in the Directorate to cope with the time bound works
and on completion of the additionsl works reiating to

census, the staff recruited for the purpose are retrenched/
terningted. TheAretrenchment of additionsl staff appointed
during the peek period of census are nothing new in this
Department. This kind of retrenchment took place during

1961, 1971, 1981 and also that in 1991 census, An example

of Sumt. Minu Kplita cited in the instant case 1s not relevant

85 eeseee
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~5-
as Smti. Minu Kslita was never appointed against 1981
census posts but against a regular vacancy. 5 reference
to the appointment letter of Smti Minu Kalita as
Draughtsmen will clarify the point, copy of which 1is

annexed herewith and marked as Amnexure R,0.

Ge Thst with regard to the contents made in
paragraph 4.6 of the application, I beg to state that

all the employees appointed against 1991 éensus posts
were .terminated with effect from 31-12-93 and not some
employees as claimed by the applicent. It has slready
been stated in para 3 sbove that the sppointment of the
applicant was for a particular period as will be revealed

from her appointment letter itself.

7. That with regard to the contemts made in
paragraph 4.7 I beg to state that it is a fact that
a tentative mepping programme which are to be done from

January/94 onwards was drawn and forwprded to the

Registrar Genersl, India with a request to continue the

sanction of the post of Draugﬁfsman, Artist, Sr,Artist etce.
but the reguest was not agreed to and all the posts of
Draughtsman( four) , Artist(two), Sr.Artist(one), Geographer
(one) and Research Officer(one) cregted in connection
with.199llcensus were discontinued. Copy of the communice-

tions anmexed herewith snd warked as Armexure R.6 and

Annexure R,7. It is alsc learnt that the remaining

works has to be done by the existing staff during the

intercensal period. It is partinent to mention here

that the sanction .of ihe'post were given by the ilinistry

to the Registrar Genersl,Indie znd this office has nothing

to do with the sanction.
Con‘t‘d. e 0
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8 . That with regard to the contents made in
paragraph 4,8 of the application, I beg to state that
the recruitment in the post of Draughtsman and all other
posts created in connection with 1991 census were made
taking exemption from the Staff Selection Commission(ssC)
aS these posts were of purely temporary and adhoc nature
and for a brief period. The S3C however did not grant
exemption for appointment to any regular post without
their sponsorship, copy of which is gnnexed herewith and

marked as Annexure R.8 and Annexure R,9. It is also relevant

to mention here thyt anybody recruited through Employment
Exchange has been given no objection certificagte to
register their name in thé employment exchange again for
alternative employment whenever requested. In the instant
case no réquest has however came from the gpplicant. In
addition, the respondemt No.3 has issued circular addresééd
to the Director of Employment Exchange with a request to
renew the names of retrenched and likely to be retrenched

employees for alternative employment, copy of which is

gnnexed herewith and marked as Amnnexure R.10.

9. That with regard to the contents made in
paragreph 4.9 of ihe application, I beg to state that
traditionglly, the left over works are done by regular
staff during the inter-censal period. Earlier batch mate

of the applicsnt are continuing as the posts are cmtinuing.

As this vacancy hgd to be filled up by an Scheduled Tribe

candidate and since dereservétion was barmed with effect

~\‘-v~v _ - 'y -
from 25.4.89 (copy amnexed as Annexure R.,11), & requisition
e
had to be sent to the S8C with g request to sponsore an S.T.

o candidate.caess
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candidate as beczuse @ reservgtion point megnt for S.T.

was carried forwasrd since 1979, Therefore, the claim of

the applicsnt to establish the fact that "there are
more requirement of Draughtsman gnd this of fice is appointing
additional Draughtsman' is not tenable,

Thus it appearé that the case of Draughtsman
are not different from other category of employees as it
will be evident from the fgct that 81l categories of post
created for the purpose of 19291 census have been gbolished
with effeqt from 31.12,93. Four Draughtsman junior to
the gpplicant have been continuiﬁg in thig office i.e. in
the office of Respondemt No.3 on the strength of a interim
order passed by this Hon'ble Tribungl in 0.A.No.270/93
without any post while the interim order granted in O.A.
¥0.269/93 relating to their counterparts and other
categories of employees has been vacated long back although
their service conditlons were the same with those four

Draughtsmen (Amnexure R.1).

10, That with regard to the contents made in
pafagraph 4,10 of the applicatioﬁ, I beg to state that
it is a fact that the services of the applicant were
termingted glongwith others as a vacancy was available
at the time. This vacancy had to be filled up by an 8.¥.

o
candidate as a reservation point was belng carried

forward since 1972 due to non-availsbility of 3.T.candidate

in the earlier recruitment years. Therefore, the continua-

tion of the applicant beyond 31.12.93 s Draughtsman was

in feoect agalnst a reserved vacancy and on the same terms

and conditions as embodied in her appointment letter.

Contdooo.OO
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11, That with regard to the contents made in
| paragraph 4.11 of the application, I beg to state that the
claim of the gpplicant that Mr.A.3ingh, Draughtsman was
promoted to the next higher post of Sr.Artist and the
resultant vacancy is still lying vacant is factually not
correct. In fact Shri Singh was s regulsr Artist promoted
to the post of Sr.Artist and was holding the post of
Sr, Artist ot the time of his death, Since o{—é; ist post
Mitox =T Bes been sbolished with effect from 31.12.93 Swt.Minu Kalita
F&Mc{« 2#7ﬁkh_°°dld contlnue as Artist in his place after 31.12,93 and

1n his resultamx vagcancy the applicant was allowed to

continue,

-

The Registrar General,India i.el the Respondent
N9,2 in their letter No.19/35/90-RG(Ad.II) dated 24.5.93

confirmed that the post of Draughtsman is not a technical

post and recruitment to the post is made by the SSC(Anre xure=

R.92). Therefore, appointment to regulsr vacancy cannot be
(o——'-_’—_ .

done without S5C. So the claim of the applicont that she

has become a regular employee is not tenasble as she has

been continuing on a purely temporary and on adhoc basis with

o specific condition thalt her services can be terminated

by giving one month's notice from either side or one wmonth's

pay in lieu thereof.

12, That with regard to the contents made in
parggraph 4,12 of the gpplication, I beg to state that the
applicant has no reason to get sz shock on receipt of the
\termination notice bearing No.DCO(E)1/83/2102 dtd.8.4.96

as it was known to her that she would be retrenched/teruina-
ted some day from her gppointment letter itself. The Hon'ble

Tribunaleesss
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sTrlbunal in para 3 of the judgement in 0,A.No,72/95

GQLed 14, 3.95, copy of which is amexed herewith as

. nnexure R12 aduitted that Smb.Mamoni Kilita,i.e. the

applicsnt being seniormost Draughtsmah amongst the 1991

—

"reéfuitee'to the post of Draughtsman was allowed to
e e

contlnue on a purely temporary and adhoe b351s and the ggid

[ —— T
—

... post-is stlll to be filled on a regular manner. The

em—

iapollcant could not be regularised 1n.the post as the post

) was treaied Jreserved for 5.7, candldate and regular
,.app01ntment ;,Blnst the post has to be mdde through the

:ot”ff oelectaon Commlsslon.

'13. "- Thmb w1tn regard to the contents mnde in
Viiparagr&ph _.1? of the appllcaxlon, I beg to state that
'“"jtne notlce of t@rmlnqtion to the applicant issued in
persu nce of the Judgement glven in O.A.No. 72/95 and as
per Reglstrar Generul India 's instruction conveyed to the
“Respondent No.S vide letter No. 27/31/95-Ad IV dtd.26.3, 96
;»Aiafter a thorough study of the Judsement Copy of the letter-

Cis Mnnexed herewith and same is marked as Annexure R.13.

It will be relevant to mention herewith on

'recelpt of a circular to fill up the oC/ST backlog vacancy

.1pclud1ng the carried forwsrd vacancles, the entlre roster

register wus reviewed by senior officers and it was

[e—

noticed that a reservition point for 8,T, was being carried

forward since 1879 and as this was a regular Vacancy it

had to be filled through Staff Selection Commission on

regular basis. Consequently, a reaulsltlon was sent to

ozaff Selection Cormission and in turn Staeff Selection

Commission sponsored an 5.T. candidate. Mepnwhile , Registgrar
‘General,India i.e. Respondent No.2 issued a circular not o

dppOZLnt. Y]




So-
) \

appoint any fresh candidate from outside till the

Ve

Inspection by Staff Inspect@bn Unit (SIU) team is over.
Copy ennexed as Annexure R,14.

Therefore, the respondents had no other option

.but to return tte dossier of Shri Sivadhar Kuli to the
Regiongl Director, Staff Selection Commlssion. Consequently,
Shri Kuli filed the case beforecthe Hon'vle Tribunal and {

O

got an order passed in his favour.

14, - That with regard to the contents mpde in
paragraph 4.14 of the application, I beg to state that
the respondents filed.a Misc, Petition No.54/95 on the
sald 0.A.No.72/95 stating the fact that the Registrar _
General,India i.e. Respondent No.2 has instructed the
Rgspondent No.3vnot to fill up any vacant post crepted
in connectioq with 1981 census till the Staff Inspecvlor
ﬁn{t's report is implemented. Therefore, the Respondent
No.3 had no other option but to gppreach the Hon'ble |
Tribunagl on the above ground. It is partinent té me%iOQ-

7
here that 1979 backlog vacancy was in fact g b;.c.;

reservation point (and not a backlog vacancy) c-;

forward since 1979. In our affidavit in Opposivd ‘
> . ' . )
in O.A.No.72/95, this point might not hgye been nrun.viy

stated in our writtén statement. In fact, the r a:?w}410n4‘3

RS

point carried forward since 1979 became due icr ;67.

candidate as soon as the vacancy occurred aft r - .-

death of Shri A.Singh on 14.4,92.

Py

) : ; o T2 i
1s. That with regard to the contermts r ue ii i%f\

’

paragraph 4,15 of the application, I beg tc .%o thot !

-
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reserved vacancy. 8o, thie alliegation of the applicant againdt

the Respondent No.2 for taking different plea on different
occasions is highly objectionable.

17. That with regard to the contents made in paragraph

4,17 of the application, I beg to state that the clain of

the applicant that there are two vacancles still exist in

the office of the Respondent Ho,?3 1s not based on fact, In
fact there is not a single vacancy in the grade of Draughtscan

///ixcept.the post presently occupied by the applicant which is

reserved for ST. The other points raised in this paragraph

g-—_-—-—-'/ 0 - - .
have already been cxvlained in earlier paras of this written

statement..
Staff strencth as on 1.5.96 Additional staff
1991 Census
1. Artist -1 1. 8r. Artist - 1) Since
2 Sr.Draughtenan -1 2. Artist - 2) discon=
3. Draugh tsnan -3 3. Draughtspan - 4 ) tinued.

The Respondents further beg to state that as per the
report of the Staff Inspcction Unit basec on work-load speaks
that alongwith. other categories of posts, the post of Draughtec-
nan are only 3(three) one of vhich ig hold by the applicant
who is Jjunior-most. And this report is prepared under the
direct Supervision of Ministry of Finance which is the final -
authority in this respect. The report in question is annexed

to this show cause and marizef as Annexure R,15. x&qhéf
—
18. That with regard to the contents nade in T

paragraph 4.18 of the application, I beg to state that the
applicant was appointed against 1991 census posts and she
has no clain over any regular post which 1s reserved for

S.T.. and as also desreservation has been banned since

25,4,89. Shri Kuli is yet to be appointed against fhe

reserved post in persuance of the judgement in 0.A.l0.72/95

o

paésed by this Hon'ble Tribunal and as per the direction
w/

given by the Registrar General,lndia i.e. Regponedent Ho.2

after detailed study of the judgement, Therefore, a

termination notice issued to the applicant is legally valid
-

——

and...ooo..
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@nd in accordasnce with the terms and conditions in her

appointment letter,

19.. That with regard to the o ntents made in
paragraph 5.1. of the aspplication, I beg to state that the
Respondent No.2 has issued the termination notice to the
applicant in accordance with the terms and conditions in
her appointmentlletter that the fespondent never stated

at any time that the applicant has been appointed against

5.T. vacancy. Action has been initigted in persusnce of

——s

0.A.N0.72¢95 only.

I

20. That with regsrd to the contents made in

peragraph 5.2, I beg to state that the Respondent 0.2 never

shifted his stand to suit his own purpose.

21. That with regard to the contents made in _
paragraph 5.3, I beg to state that 1 have nothing to comment

and may be decided by this Hon'ble Tribunal.

22, Thgt with regard to the contents made in
paragraph 5.4, 1 beg to state that the cdlaim of the applicant
that there are other vacancies where she can be acconmmodated

is nobt correct,

23. That with regard to the contents made in
paragraph 5.5, I beg to state that the other 3 Draughtsmen
out of 4 granted interim stay by the Hon'ble Iribunsl are

ccentinuing on the strength of that judgement.

Contdesase
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- dated 25.-.89, reserved posts meant for SC/ST cannot be
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24, That with regard to the contents made in 4
paraéraph-5.6 of the application, I beg to state that

the applicant has never acquired quasi-permanancy‘staxus

or status of a regular incumbent as she isvsfill coptinuing
on adhoc basis. o .
25. Thatjyitb regard to the contgnts made 1nc

paragraph¥5.7gri beg to state that I have nothing to corment

"and mey be decided by this Hon'ble Tribunal. i

LS.

26, That with regard to the contenxs made in

paragraph 5 8, I beg to state that as per Govt. order

de~reserved and given to general cendidate, Therefore,

a reserved point carried forward since 1979 became effective
with effect from the date of occurrance of the vacancy.
27, That with regard to the contents made in .
paragraph 5.9, I beg to state that respondent No.2 ﬁever\“
stated that the Hon'ble Tribunal has directed him to<x.

teruinete the services df the epplicant, The Respondeit

éimpiy staied that‘ip“peréuance of 0.A.No.72/95 and rs nefi

directlon of the Registrar General, India the applic-ut

has been served with a termingtion notice; .

v

28. "That with regard to the contents made in

paragraph 5.10, I beg t0 étate that it has already been'i;
stated 1n}earlier paras that a reserved point mepnt for i;
/S:T. was carried furuard.siggg_lgzg;égaTgbgfsgme nas bcc@éef

effective vacancy from 14-4-92 and de-peservaticn is als?}

P
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banned with effect from 25.4,89. The reserved vacancy will
continue indefinitely and till such time when an 8.T.

candidate is svallable.

29. Thast with regard to the contents made in
paragraph 5.11, it is stated that the point has already

been explained in earlier paragraphs of this Written Statement.

30. ‘j That with regard to the contents made in

paragraph 5.12, I beg tc state that the respondent No.2 in
fact requeéted fof extension of the 1991 census post wbiéh
was not agreed by the Ministry. N6 fresh recruitment in the
post of Draughtsmaen is being made as claimed by the gpplicant.
31. " Thgt with regard to the contents made in

paiagraph 5.13, I beg to state that the applicant has never
been tregted as regular employee and no pronise has been

“made to her for regularisstion of her gervice in the posti.

32. That with regard to the contents made in
paragraph 5.14, it is stated that the polnt has already |

been explained in earlier paragraphs of this Written Statement.

33. That with regard to the contents meade in
paragreph 5.15, I beg to state that since the applicant is

a recruitee against 1991 census posts, her service conditions
‘cannot be different from that of other who have already

been retrenched/terminated.

34, That with regard to the contents made in

paragraph 5.16, I beg to state that as has been explained

earlier. teees e
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eariier tle request for extension of sanction for 1991
census posts was not agreed to by the Ministry, the
respondents have nothing to do but to cgrry out the leftover

works with the existing staf f.

35. That with regard to the contents made in
paragreph 5.17, I beg to state that it is a fact that
no Draughtsmen has been retrenched during the earlier
censuses as the post sénctioned in eagriier censuées
continued. This time not a single post created for 1991

census wzs allowed to continue by the Government,

38. That with regard to the contents made in
paragraph 5.18, I beg to state that the claim of the
obplicant that she lost many chances for appointment
elsewhere is becsuse of her own fault as she did not care
to renew her ngme in the Employment Exchapge on obtaining

no objection certificate from the respondents,

37, . That with regard to the contents mode in
paragraph 5.19, I beg to state that the gpplicant has not
availed of th? age relaxation and other benefits given
by the govt./é% her own fault as she knew that she would

be out of employment in near future,

38. That with regard to the contents made in
pdragraph 5.20, I beg to state that in the light of
foregoing statements, the applicant is not entltled to
any judicial interference from the Hon'ble Tribunal,
Therefore her applicstion deserved no sympathy from this

Hon'ble Tribunal.
Contdececoss
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39. That with regard to the contents made in parsgraphs
6 and 7 of this present gpplicgtion, I beg to state that

I have nothing to comment,

40, That with regard to the contents made from paragraphs
8.1 10 8.3, I beg to state that the applicant is not

entitled to any relief sought in these paragraphs in view

of the statementsge made in the_earlier paras of this

written statement.

§,/4§:1 That with regard to the contents made in paragraphs
2 of the application, I beg to state that in view of the
statements made in the above paragraphs of this Written
statement, the respondents humbly pray before this Hon'ble
A ,
Tribunal to vacate the interim order passed in the present

O.A., on 7-5-96 as the respondents are facing administrative

difficulties.

41.2 That the present gpplicetion is ill-conceived of

law and mis-conceived of fact.

41,3 That the presert application is to be dismissed
solely on the ground that the applicant has not exhausted

211l the remedies gvailable.

41,4 © That the present application is bad for
non-joinder of necessary party and hence it is ligble to be

dismissed.

41,5 That the present application is lisble to be

dismissed being no any cause of action,

Contd...lii.
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41.6 That the respondents crave leave of filing
additional written statement if thid Hon'ble Tribunsl

so directs.

4,7 That this Written Statement ig filed bonafide

gnd in the interest of justice.

VERIFICATION .ecevecsccene



VERIFICATI1ION

I, N.C. Sen, Assistant Director of Census
Operations, Assam, Guwahati, being authcfised, ao
hereby solemnly affirm and declare that the statements
made in paragraph 1 of this Written Statement/Show cause
are true to my knowledge and those maqe'from paragraph
2 to 40 are derived from records which I believe to be
true and rest are humble submissions before this

"Hon'ble Tribunal.

And I sign this Verification on this 27th day

of May, 1996 at Guwahati.

DEPONENT R /5” 3¢
fiqs ST T § S

igector of Census Operation, Assain

Amigtaot D el | Guwahati.
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GUJAHATI BENCH ”
© OA ND.263/93 ‘ o | %
'SANTANY GOSUAMI & 20 0RS. .o APPLICANT -
. VSo . I - . &
UNION OF INDIA & ORS. e ~ RESPONDENT - o §
- ” - PRESENTS L : S .g
© o T HON'SLE MRe JUSTICE S. HAQUE, VICE CHAIRMAN - ..
HERE HON'BLE SRI G.Lo SANGLYINE, MEMBER(ADMN.) B f‘"
- .’x o . . . Adv. . . i
‘ licant - . oo Br. B. Malakar,
‘ "F-:r ::2 :zZpdzf : ‘, o'o- Mr. S. Ali SI‘.CGSC, X
, £E : ' Mr. G. Sarma, Addl.CGSC. o
5 Dt.7.4.94 ORDERS ' P
- . ' i~ ‘:
Pg N ;
7.4.94, This Misc.Petition 1/94 arising out | -

, of 0.A.269/93 is heard for disposal. Lear= ‘

» ned Sr.C.5.5.C.Mr S.Ali makes submissions | = ]
! on behalf of petitidners Union of India '

' and others (Respondents of. 0.A.269/93).

3

. ! Also heard learned Sr.counsel Mr A.M, ﬁ B
' ”; Mazumdar .assisted by Mr B.Malakar on . _— ‘ ?
]

; '  behalf of opposite party applicants. The ;

. prayer is to vacate the stay order dated__—¢
: - .30.12.93 passed by the Tribunal. in 0.A. f?.
v ' No, 269/93 Operation of the impugned o
; .| Notification/Office Order No., DCO(E)97/80 |
‘ © Vol,I dated 21 .12,93 (Annexure D to the - . - ‘
: Original Application) terminating servi- = v
'+ ces of the 21 dpplicants had been stayed
vide Order dated 30,12,93,

The applicants numbering 21 ape”
employees in the office of the Dlrector
of Census Operation Assam,Guwahati in
different grades. They were appointed
during the periods 1991 »1992 and 1993

vide app01ntment Orders under Annexures

-
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M.Po1/9% (0.A.269/93)

contd,

&

-

A(2) to A(20) in the posts of Compiers

(15),LD.C.(3),Assis stant bompllbr(l)
Peon(l) and Faras(l). The terms “and
condltions in their app01ntment orders/

letters were similar and as fohlows.
: N j

(a) That the posts were pu?ely
temporary in connection with 1991 census
and would be abolished by retrenching

the! incumbents to which the Government

would have no liability ; and

(b) The incumbents were appointed

purely on temporary and adhoc basis and

were likely to continue upto 31'12 93

-only subject to termination even bef ore
31,12,935 All the applicants 3nxnﬁ JRIRAR

joined/under the above terms and condi-

‘tions.

The Director of Census Operation Assam,
Guwahati by Office Order No ., DGO(E)97/80

" Vol.I dated 21,12,93 terminate? services

of the applicants with effect from )

~3l 12,93, It was stated in {hei said order
‘dake that the appointments were purely on

temporary and adhoc basis agalnst 1991
census posts which had been Sonctioned
by the Govt. of India til11 21.12,93 and.
consequently services of the appllcants

"had been terminated with effect from

31, 12,93 i.e, with the expiry of the
sanction of these posts which had

‘already been indicated in their appoint-

ment letters. Ihe termination o;der

Pﬁ&,ﬁappeared to be inconformity with the

terms  and conditions of the appointment

: orders/letterso

'Oon 30.12.93,we had taken into consi—
derotlon of the Memorandum idated 15.12. 93
of the employees associatiocn to the
Registrar General of Census Operation,
New Delhi praying for retaining their

C Ontdo
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. .contd, services after 31,12,93 and also the
{ - letter of the Direc?or of Censué Ope~

ration,Assam dated 9.12,92 requesting
Registrar General,Census Operation,
India for fresggﬁnctioh"ih'tdntinuation
to 31,12,93 angd thereupon we grénted
the stgy order in anticipation/that the"
Registrar General and Cessus Commissioner,
.Govt, of India might create continuance
of sanction beyond 31,12,93, But the D.O.
letter No.27/79/93-Ad. 1V dated 5,1,94 .

of the Registrar General and Census ;
Commissioner, Indis addressed to the !
Director of Census Cperation,Assam, ;
Guwahati made the picture clear that i
decisioh was taken not to further extend § ‘

" the sanction of these posts beyond .ﬁ"
31¢12,93 and that the works of these

.posts had been completed and there is A
absblutely no justification for exten- i
sion or retention of these posts and that |

8s these posts are not available from-—===1
*141:94 so there 1s no work to be attended
'to and that there is no possibility for
'6ontinuanée of sanction of these posts
under any circumstances, Therefore,

our expectation as on 30.12,93 for

further sanction beyond 31.12.93 became , f
fruitless. This being the position,it '
will not be Justified on our part to |
"allow to continue the stay order dated
3012,93, A . !

Accordingly, our order dated 30,12,93

. staying operation of the impugned Noti-
~ fication/Office Order No.DCO(E)/97/80
Vol.I dated 21,12.93 (Annexure-D to the
Original applicatioq)is'hereby vacated,

We turther direct respondent No,3.
gﬂ%“égxector,of Census Operation,Assam,
“guﬁghati not to appcint any outsider in
' contd,

————

e e e b : N
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the event of fresh sanction/creation
of such posts .of Computérs.L,D.b;,Assis-
- " tant Compiler,Peon and Farash a&d shall

' appoint the applicants against such .
yacancieé or.other vacancies th@t-may
arise in his depertment{Census Operation)
to which applicants are eligibl% and in
such matter for appointment agé of the| - .§
applicants shall not stand as bgro

This Misc.Petitfon is dispose
‘ofn . X ;

Inform all concerned i%mediately.

Sd/-(Justice SyHaque) | : 3
Vice-~-Chairman o k

° Sd/~(G.L.Sanglyins) " | - ‘ 3
Member(A) : 1
Memo. No. | BRD Dated : 7.4.94. | | R
Copy for information to i- | g |
1.|The Secretary to the Govt. of India, Ministry of Homa .Affairs,
Negw Delhi~-1, . . o . {
2.|The Registrar Generaly of Cansus Opsration, 2/A, Man Singh Road, | |1
New Delhic o ‘ : w&_“
L//g,/Tha Director, Cansus Operations; Assam, Gumahati;{§5S»Road,Ghy-7o :
4. Mr. B. Malakar,Adve, CAT. Guwahati Yanche .  1“ W
5o Mre Se Alig Sr. CGSC, CATD Guwahati BenCh’ Guwat\apihso
6. Mr. Go Sorma, Addl. CGSC, CAT.Gwiahati Bench, Guwshati-5.! | 1
. | (9:/! ﬁu\ K s
[ 5£CTION DFFIEER(I) S

) ‘ ]
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUVAHATL BENCH: :GUNAHATI,S

Md,Abul Hussain &srs . Appl;cants

0.A.N®,270/93

vrs,
U,0.1.8ers . . ., Respendents,

PRESENT

THE HON'BLE NMR. JUbTIk,E S \HAQUE,V ICE CHAIRNAN

Fer the Applicant.ir,B.K,5harma,Advecate,

Fer the Raspgndﬁnts,Mr.G.Sarma,AddlaC;G.S.C.

o DATE

COURT'S ORDER

el U |

1

'31012993 :

T e e e e LY S S

t

Learnasd counsel Mr B,K,
'Sharma For the applica ts submits
to amend the application by
'inserting facts with documents,
:Prayer for amendmant is alloewed.
'"Mr B,K. Sharma has amended the
application,

This application under
vSection 19 of thea Administrative
'Tribunals Act, 1985 by four
18pplicants, Md Ab,ul Hyssain,
'Shri Dhrubajyotd Nath, Shri Rabin
Kalita, Shri Nripendra Das,
Oraftsman in the office of the

Oirsctor, CenSUS Operation, Assam,
GUJahatngG?gie the Vacation Bench
of the Tribunal with prayer. not

to terminate their services and to
direct the respondents to allow
them to continue in service and
with interim similar dirsctions,
Thoy havae prayod to allow tham to
join in.a Gingle spplication undarp
tha provisions of Rule 4(5) (A) of

o ..L_\.___ ‘!"\MM&“"‘—“‘""" 5

i
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31,12,9%
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the CentralNAdministrativs
Tribunals (Qrocedure) Rules
1987,
Mr B.K, Shaéma on this pointe
Learnod Addls C.G,5.Co Mr Be

Sarma is aléo presento, l

Heard 'submissions of y

|
i
Considered thls prayer. The- l 1
causa of action and the rhllefs |
sought for are common in respﬁct
of all the four applicantse.
Therefore, khe prayer to prefer

~a singls apklication by these

four appllCants is allouad’under

the prov;sxon referred to above.
\ counsel m”
Heard learned/Myp B. K.

Sharma on béhalf of the.four
Parused the ‘statemant

applicants.
of grlavanués and reliafs sou&ht
for in this|application. The w:

applicants are Lentral GovernTent

Civilian amployees under the l
Director of\Census Operation,
Guuapatl and were appoint-
ed in the ypser 1990(applicant
No.1) and 1991 (applicants Nols
3 and 4)yide apoointment letteTs

at AnnexurJ% ~;A1 A2, A3 and Ad.\
Tha main géiavance is against tha\i
of fice order No.DCU(E)97/80/l .!
Vo0l,1/9922468 dated 21.12, 1993 \
terminating their services uith
affect from 14 ,12,1993 188u8\ by

Dyrector,

Assam,

2,

Shri Te
‘Census Operations,
ti undsrt t%e_ministry of Home
Affairs, Government of IndiaL
Ngw Delhi communicated vide

No.DCO(E) 97/80/y .1/

12,1993, [

Senapati,

Assam, Guuaha-

memo rand um

922268 ddted 21

Upon hearing l?aran\

N ) \
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.. |
A ' relating to condition of their services and % -

consideration of their continuance as

i g b b o 4 oo+

revealed from the documents, we ars of the

! '] view that theie is substance for scrutiny—

i . and decision,

Accordingly this application is _
admitted., Issue notice on the respondents .

;mndax No. 1 and 2 under Registered Post and 3

et

» Y ir,
¢¢<§f’bxn 7;:\
¥ :

on respondents No.3 and 4 through Special

;messsnge: locally, Learned Adgdl, €,6,5C,

My G, Sarma receives copy of the application

e e ol -

. and prays for six weeks time to file counter
' ~on receipt of instructions from the
" respondents., Time allowed to file coUnter as

r-prayed for,

Liet on 28.,2,1994 for counter and
. further orders.,

Hgard learned counsel Mr B,K, Sharma
' on the interim relief prayer in paragarph 9
of the application. It is submitted that no.
rtime limit was fixed in the appointment .
+lettere of the applicants as to the period of

ytheir segvice and they received all service a

benefits like that of reqular employees and i

‘they were named in the gradation list at

| - Annexure-C. It is also submitted that vide
| ‘Annexure~f , Telegram, dated 17.12,1993,

. ‘respondent No.,4 requested respondent No.2 to — =

' ;extend sanction for continuance of ths
'services of the staff of the Dixectorate of

p%fé///( qk, s;i.«,;uib‘ilemus, Assam, Guuwahati, particularly in
vﬁ”

respect of the Mapping Staff beyond 31.12.1993
‘k% @\\‘3“ W in vieu of the hugo mapping works relating to-
E\‘@\ ‘C)“« .
%
\%\g& projncts  connuclad with Consgs, Mp BLK,
S Sharma submits that Mapping Staff includes -
Oraftsman, It is further submitted that the

Dystrict Consus H.ndhook and othar related

S SR C P

s

sarvices of Draftsman are still required as

Jea)

S g RS dinls § @nfaan d i Bt =
IR R TR

2,
2t




0.RN0.270/33 2t .
‘ OFF{ﬁgnuo{;f;b"'"“-Awi one T etar s roen T
| ‘ : CUURT" URDER -
i e = U N . . . - . - -
& ' | -
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1 the respondents have taken intervieuw of
! fresh candidates forgappoinxment as
! . Draftsman and in.this respect Intervieu
o _f; ' Letter No.DCO(E)1/89/Pt,.1/8929-51 dated
| ' 41,11.1993 (Annexure-G) has been
‘ referred to. In the '?Course ‘of’ ‘sybmissions

My B.K, Sharma refers to Annexurs-E, = S

Tentative Programme?of Mapping at OCO,.
Assam, for 1991 Census ( in the level of
' Draftsman etéa) and states that huge

work of census oparitions'are yet to be
. completed as indicated in the said‘ 
programme, My B,K_  Sharma prays to stay
operstion of the impugned order
No.DCO(E)97/80/Vol.k/9922-68 dated
21,12.,1993 'with dirsction on the
. . respondents not to termlnata the '

i services of the applicants and to allow
| them to continus in servica as Draftsman
bayond 31,12,1993, Leamned Addl° €,G,5.C,
‘ ¢+ Mr G, Sarma SUbMLtS that bhe Director
B had taken action to terminate their
v  services pursuant to Governmant of| India
letter No, 2/4/90«58(1\:1 11) dated
P \ 310.11.1993 because the. present sanctign
| for the posts expirps on 31.12,1993,
‘ ' Mr G, Sarma files a copy of the letter
|
|

containing this 1nstruction. Perused the
contents of the instructions.

i Upon hearing - counsel for the 7
' parties on the interim prayar we find that

the applicants have made a: prima .facie

%gj_

. case for intsrim OTdBT/dlIBCtiOﬂL
-~ Ms&‘ﬁ" g
s30OB Accordingly, the operation;or the impugnsd
AR~ s OF T tificati ffice orcar No.OCO(E ‘
ﬁﬁﬁ euto® ¢lob *G\}"ﬁb’;.-- Qe notification/office orcder No, ( )97/80/:
et ot P q?ﬁ?“  V011/9922-63 datad 21,12,1893 terminating

ssrvices of the applicants with effect

from 31.12,1993 aftérhoon is herehy
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NOTE L oaTD COURT'S CROER
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31,12,93 \
i :
; ' stayed and the respondents are dir ected

i not to give effect of the sa
' - and to allou these four appl
b continue in service,
be at liberty tg appr
modification or alter

order if sg advised,

id office order
icants tg |
The_respondants will
oach ths Tribunal fop °
ation of this interim

i

all Concerned immeidately/

Y eand respondents No.3 and 4 f
| by igzgiéi_ﬂszagnggx. locally foy informationﬁ
and implementatign of the interim order, ' ’
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GOVERNMENT OF INDIA ~ ;g%fvvvc§%27z7zvzgf?'jf“‘ o
MINISTRY OF HOME AFEAIRSGRIHA MANTRALAY A ;
T ann qmimay fRaw 3
OFFICE OF THE DIRECTOR QIF CIENSUS OPLERATIONS, ASSAN ¢
fito nao ﬂs,aqﬂlﬁ,qhuya 781007 iy
G S ROAD, ULUBARL, GUWANATI- 781007 IR | £
A - : X
faatim mgry . . . _ &
Dated Guwahati - et . ! _ ’ "
16 [ 10' 30 7: :2
: ‘ X!
! i &
\ " r.‘-.t
0MrICs OIbih I
o Ii 3
1 L E
M b ‘I

“mtl Uomoni Vulity duughtor of Shri lega Fenta Lalita -

e R

of Munik Magsar, Mepur in tho Distriot of Famrup (Asuoin) is horoly : g
appointoed, temporurily vo Jiultoman in tlio ofliog of tho llrvotox of y - 3
Censug Operatiuvng, Agsam, Cuwahati with immediato offeot in the pcalal | . ke
ol pay of tuh 1200-30-1560-L1-40~2040/~ ¢n, pluo othoxr wllowunoos ao L
admloniblo undor the Contrul tovt. )ilos wo cmended fronm timo to time | 1
on an udhoo basis, 7 ! e

The poat 35 purely tomporury oroutod spoolally in oonnyotion | £
with 1991 Cangue works -und would by abolighed on completion of the woxi | I'$:

thoreaftar, ,

The appointmont 1y wd-hoo in naturo: and liksly to coutinue
“p to 282491 only, liowever, the appolutment own be tenainuted evun
boforo 2042.91 -or the exteiddod Loriod un the ougo muy be by tiving oile

{
z‘
und the inoumbont will be rtrenohod and Govt. would hzve no liability ~ i
|
!
3 nonth's notioo from olther oide or onu month'o emolumwent {in Iieu thereof. :

PR N e 32X

O Sne sho:ld produca the modical cortificato of hur fitnssg ;}. o

~" Lrom the wutioriged Madic:nl Attendent in proyer fium at the time of {)////:%
- Jolndng to the poat, - | | |
ki A R !
v Sd/"' J ou o Baliail T ek i K

DAPITY, pl1eECLOR OF CRNS.IS OPSRATIONG, i .
- ' ASSAMN. e GRIAIATL, ' h l :
H.HQ.DCO(E}/1/u9/‘11E?7@3_£2:5 - -
v i

Copy to 1~ Ll Trrn, 2y

1.‘Tho,Ff & dccounts Officer (Congug)
PA3G6.C, W, G e Budladng, fow=Delhi=11

e -;-";'m‘-&,;.m:vw'}vx&vv..—w

; 2e Tha Asplotant Virootor of Lonoag Uperutbions (1) «(D.0.0,) ff i
' Je Officé7ﬁub011ntondont ' R
L, 4. Accounts Mrwnon | ‘ ' ,?5 , §
‘\/B.,Huftﬁ ﬁrahch:({pr 1313091 fil:)f ‘ o 1
fia Xmﬁ{lfuTi?;rfulitm;(C<81tftZant w1, E :‘ ;} é

MR Lrd Ly, tearahy et e : - > . P
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1% ‘ (U LD DLRICRON OF ORESUS OFSiWTIVH:
/ ﬁ[a _ . ABIAI 1 GRIRALL, e
VB/EQ/' LTS o : | .
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NO.DCO(E).21/78/Vol, II/K/’+9 q

GOVERNMINT OF INDTA
' . MINI3ZTRY OF HOME AFFAIRS
OFFICE OF THE DIRECTOR OF CENSUS OPERAITIONS:ASSAM
G.3.ROAD, ULUBARI, GUWAHATI - 781007,

Dated Gﬁwahati the 13th March49l1

OPPICw ORDER

The follow1nd persons are hereby app01nted as Computor
on a purely temporary and on ‘ad hoc basis in the Office of the
.Director of Census Operations, Assam, G.S. Road, Uldbari,Guwahatit =7 .
in the scalé of pay of Rs,1200-30-1560~EB-40- 2040/— p.m. plus other
‘allowances as admissible under the Central Govt. Rules as amended i
" from time to ‘rnmco : g

-y

S1l. . Name

o -~ e es wvore

. ) . . - N v( “
.4 -7 Shri Santanu Coswami . R C

2. " Ramesh Kakoty = . ‘ !
3. " Nahojyoti Sarma

4. " Mahendra Ch. Roy

5. "  Ranjan Kr, Roy.

The post is purely temuoxary and wnth the . homoletuon of
1991 Census work the post will be abolished by the Govt, and .the .
incumbent will be L@trﬁnchad and govt, would have no llabllnty
thereafter, o

They ehould produce -before the undersigned the medical.
fitness certificate in the prescribed certificate from a Chief
Medical Officer or Civil Surgeon and alsc duly filled in and 51qned
attestation form (in duleCiLe) enclosed herewith at the time of C
JOlnlnﬂ tne pnost, :

They should join on or before 25/3/91 failina which® the
appointment order may be treated as cancelled.

G [,-- 'j
i f"“";."r .‘; - e /7 /
( J.C. BHUY \N

DEPUTY DIRECTOR OF CEVoU; OPCRATIONS
: ASSAM: PUW\H\TI

*

liemo No.DCO(E)21,/78/Vol. TT/A/ !4, “’MfHN!' ‘Date : 13/3/91..
. 'l - - I .
Copy to : 1, The Pay & hgcounts Officer (Census) New Delhi~?, L
: 2. The Asstt., Pirector of Censu> Operations(T) :(DyD.Os)e
Assan, ) , e
3. The COffice Superlntendent, p -;'i“f s
4, The Junior -Accounts Officer. . A
. Shri o : , : i i '
¢ Ty v
. \¢ . i
. ! \ o
a@ﬁ*ai;ﬁﬁ ’ T e A"’?¢ﬂﬁﬁ
= oo™ 3/ 3/9

" ( J.C. BHUYAN
DEPUTY DIRECTOR OF (‘LNSDS OPERATIONS! *“
ASSAMIGUWAHATI. . . 0

Ly

i ’
N S
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. GOV RIHIHT - '0'{-{1 IN %.Alm |

. WANLOIRY  OF  NOME  ARFALNS - N
orricy O T D;).lll:‘-CCUR Q1" CRNBUD OpRUALIONS A3 N
,G. 6, WOLD + ULUBA 1 QAUILALE - 781007,

Dated Gguhati, Decenber 12, 1979 ¢

- "QRDER D e

' hu’ Koliting 43 horoby temporordly nopointingd
an ﬁﬁibf%%€§W£ilin gtn o}ficg of ¢t o”Dirucbqr of Congun
Opoxablon® Aﬁsamp Gauhatd dn the geole of pay of P10 330-10-
3@0-%«1%’500—%-;60/— p.nfy plus other pllovwaces as .
adml neible at the Contral Govexrnment xratos,

”fha tm'n. gntnent e Lonmpor iy mi tarmbiinble, ot my
time vitbout notice md wittout eseeigning suy xoatons therefor,
; les Minu Kolita e to joln immodictely nid in 'soy
cage nobt later then 15 deys from the date of 1ssu? of thig™"
order, ' )P '
’ . Bhe chould nlro produce moddenl fitnesn gortificato
. fmom the Chief Mogicel Offlcer, Gnulioti at the €img of
;,'joining, -

$1/% N, K, CHOUDiURY

DIRICIOR OF  CENCUS  OPFRAILONE |

AIGAM ¢ GAURANT, : 3

. |

| : . ) k
Memo Mo, DCO(B)21/98/ 17100 1 Dabed 12.12.1579, ~—
Copy Lo 1. ' .i
1. The Regictrar General, Indla, R

2/, Manglngh Road, Naw Delhi ~ 110011,

5, The Pay & Accounts Officer, Censup, New Dalll - 110002,

. é; The Agstt; Director of Census Operations () Assaom,Gaubuotd,
v Invasbigm%or'(CeneusA& Tabulation) :

. The scoints Branch of this offlce,
¢ MLBB}U.YIU Kﬂlitﬂ,' C/o 8lrd Remu Kalita,
g ngbnnchnl Npaur G-uhatl - %, |
Ea-"f v B obLi phmend Brnnoh ol Uhip office,
. 8, Porsonal” {ilae.. i .

g%
,/ /‘
.‘ ¢
e/
E/Q_-F'? W~ L'f J :
3&/(% j ( N,X, CHUUDIURY )
L) 4@®1DEGIOR OF - CENSUS OPIMALLONE

oV~ Q " GUAM 3 GAUIALT,
p- ?/«l a@oﬁ’» . ,"..' ) ,ﬁu
225 ot IR

-~ 09
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. N0.2/4,90°RGIAd.11) o
COVERM T OF INDIA™ ' - . o -
. MINISTRY, OF HOME AFFAIRS B T
T REGISTRAR GENERALS TNDIA -

~ostpoaL b ansingh Roadsy ' |

A

Fl

\

'

|

- ! !

Mow Delhi-11,.the : 1 )
‘ -

i

i

!

d:ted 30, November, 1993 w

ALl Directors of Census Oper-tions
(inclusing oG ( (Lan-uage),Calcutia,

%

" Subject:-

Abolition of postis crealed in connection with- !

1991 Census-Refis PO e e e

Sir‘, : - " f
T ] \\‘ ‘.‘-

T an directed to say that all the posts which were N
in connection with the 1991 Census, ape at present sancticned i

created:
There(ore, they will sLand abolished on

upto %1.12.1993 only. . .
S that date. In this connection, 1L am directed £o:request you to ;

take conseauential advance action in the matter.. The proposals

{or exlension rte. of these 0ol aeed not be son b,

‘ I
) (

- . o ~

Youl g Cajithfully.: o g
7 M
L ,/-,/’W/ j §

| . -
v
\ i

“""(chandfa prakash 1) _
Assistant Director = \55

Copy to.- ' - .g T
ALl Heads of D.visions. - £y

NS

Cash Sectlon. . : ) |
CAd LTI " ‘ ’{%ZJJ27 - . o 4:; . .
Iy A LTV : ‘ )a ' Q%a@ o ?

- ). il 7/34 o0 609’ M ' .

N

N
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BBY_SPEED POST ..

No.2/L/90-RG(Ad.1T) - (/ v

COVERNMENT OF INLIA
MINISTRY OF HOME AI'FAIRS
OFFICE OF THE REGISTRAR GEHERAL, INDIA e

2/A,Mansingl. Road,

New Delhi, 1,tle =
dated 14th Cec, 1993

. LA I A AT A T R
: : R s e
All Directors of Census Opera.ions. A Uy
(including Language Division,Calcutta)

Subject:- Expiring of the sanction of the 1991 Census
posts- regarding.
Sir,

In continuatisn of this office letter of even number
dated 3rd Tecember, 1992 on the above subject, 1 am directed to
reiterate that all the temporary posts created in connection with

~the 1991 census have been sanctioned by the Government till

31.12.1993 only and as such they will expire after that date. It~
is presumed that you nust have initiated necessary action in
this direction as requested vide our letter referred to above.

2. In this connection it is further clarified that the

orders to be issued by pou should bhe 'speaking orders' in the sense -
that Lt should clearly be mentioned that a particular incumbent had ..

been appointed against a 1991 censws post which had been sanctioned
by the Government £ill 31.12.1893 and that the reversion/retrench-
ment of the officials is as a consequence of expiry of sanction of
these posts (and not on tabolition'). In case you have already
issued an order; you may consider To issue a modified order on the
line suggested above superceding the previous one. w
f

5. It is further clarified tha't such an order need not be '

issued in respect of posts which were created for 1981'censusLhaVe
been continuing since then and have been allowed to be agjusted

for the 1991 census operations. Phis matter is being taken up with
the Government, and you world be suitalbly advised on this in due
course.

vours faithfully. f

S ' (},‘/ V“’/. 9(% | 1

,o l SN ‘\"-\ A n. -7 ; "I. |
/ | o (MM, Jl-a/\i/ﬂ} ' 2b
ﬁf ' ", Jt.Registrar General, Indiu
e w2 o
L TEI)23 o |

ZEA »seﬁ |

Sl opes?t™

-]
1

1

#2202 20 ewe A7 —33 i
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i ,4C§V AT qqT @ ETGARIY T
o, Telegraphié Address s1 ASEL.COM AP
§.  893/93-PP da R
Dy,{“‘“‘"‘—“‘7““‘““f—““‘ T
- L : UOVERNMENT UF INDIa §
. ‘ STAFF SELECTION COMMISSION
SORTITT was argm ' - DEPARTMENT OF PERSONNEL' & TRAINING :
- ) MINISTRY OF PERSONNEL, PUBLIC GRI}‘VANC!;S
. wimE aa1 gimem fasm & PENSIONS '
- . o Biocz No. 12 :
TnT, 1% famiza 591 §07 qgp@n ‘ KENDRIYA KARYALAY PARISAR o
‘ o . bomRo,m -
WiE A, 12 T S B
R wOTAT TR, A TR New Delki-110003, - I
Dated: 21.4,93
_To ' "- L ' e
.- Sh, Chandra Prakash L o o
Asstt. ‘Director,: . .5 B S
Office of the Registrar General, Indla, IR
2/hk, Mansingh Road i .
New Delhi. Sy
1.
Sub:~ Filling up of thes posts of Proof yy

Reader and Draftsman - clarlflcatidy

regarding, {
s i
" Sir, _il 2
SR
I zm directed to rafer to. your latter No. ,fﬁ
oo - —723/1/92=R(Ad~IT)~dated -20:4;93 on the subject ” i

p..

cited above and to inform that the recruitméent tb
. to the Posts of Proof Readers and Draftsmen iallt*
Within the purview of the Commission .and selactlon

i} 7 \to t these posts would bo made by the SSC L
. : _ i
R v Yours faithfully, o
B : S L —hye——
‘ o ST p
| (MecRESRT) BT
/////;;:;47 w@” .. SACTION OFFICZR B TS
> - bl .
“3‘\0 ‘ . ;; )
. 0\0‘ \ _ ! ' i El
@&0\‘6 ‘6{@ !v , : 7'.
o XS - ,
»%‘s ,‘l v
S
T
T
N
' L S
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GOVERNMENT OF INDIA
3 RATGT

MINISTRY OF Hoar AFFAIRS/GRIiE MANTRALAYA
W-\ ' qITq F "ar WA A Fratad

~ OFFICE OF THE REGISTRAR GENERAL, INDIA

2
. 2.A, Man Singh Road,
7% feedr, [@ais
“New Delhi, the
May 24, 1993-- ---- R
TO
shri N.M. Samuel,
Director of Census Operations,
Keralal ) : . .
- TRIVANDRUM. . ' L
;  f78ub s Estt - Filling up of the post of Draftsman - Cléri- =
>;$ge\' fication ~ sought. X ow ok . B
Y Sir, A . . b
I have the honour to refer to your letter No.B-758/93;f
gated 3.5.93 on the above subject and to say as follows :- . 1}
(1) The posts created for strengthening the Dtes. in-cbnné&tion
T with the 1991 Census will cedse to exist on 31.12.93.. i
There is absolutely no scope of their further continuarnce.
(11) This office letter No.18/23/89-Ad.IV doted 21.2.90, ' .
clearly stipulated that to the extent possible the Group 'c!
pos=s crected in connection with the 1991 Census a8nd =
required by Rectt. Rules to> be filled by direct recruitment,
may be filled by ad-hoc deputation from the Central/State
» Govt. officials and direct recruitment may be resorted to
o only in exceptional cases when it becomes inevitaﬁlgjﬁ;
ifé;ﬂf“ “-'(ii{) The concession/relaxation given by the Govt. tc retrenched = ..
. ~ .\ census employees for being ccnsidered for absorption |
S . ' " against the vacancies in Group ‘¢’ posts arising in the
o *f Census Organisation upto the engc of June, ‘1993, 3re rele-
'rpyﬂ.9f3:7@ vant in relation to the core/regular sanctionecd posts :

o — only. Those posts should be such as do not fall within
'b;ﬁL?F,! 7@7 the amblit of the Staff Selection Commission’(SSC).

ment to this post is made by the Staff Selection commission,

S : (iv))?hé post . of Draftsman is ot a technical post and recrult- .

W - 3 . o . -

v v %;%mef£f9v L 0
M - . T MOST IMMEDIATE ¢ zé
SR D BY SPEED POBT 4, 2

s fgcgnmml)“ _ k / S

Ay oA ' i BEE ' — 1 Co

A & o © gofNo. 19/35/90-RG(Ad. II) -3

T

i
%




g '
o

|Encl: _As above.

Census Operations in states & UTs,.

-

A copy of the confirmation given by SSC in
this regard vide their Py. No.893/93-pP dated
21.4,93 1s enclosed. | : - _

deputation and failing that only ad- hoc direct recruiti

vacancies of Draftsinan in the core strength have to be

YOurL falthfullyp

’ | $. THAKUR )
iy
i

( I.5. ) R
DEPULY DIRECTOR.

O 3 19/35/9 0-RG(Ad. m

Copy for inﬁOrmation to all other Directors of

Kt Idgpﬁnkt::]/),

- DEPUTY | DIRECTOR.

1

|

4 )

is to be made through Employment Exchange. The regul@r. =¢
I

|

New Delhd, the Qé/f"“

2. In view of the position clarified above., It woulld
be clear that the posts of Drafts an]which were- sanctioned
for the 1991 Census work habe to be filled up by ad-hog

nent

filled up through SSC and the retrenched Census employees
cannot be considered for absorption agalnst those reg_lar
vacancies,

»7-//133"&!




'Uf'for the purpose were retrenchedo These retrenched personner

:ifnatiOnal tdsk The question of . providing alternative employmen {to:

»::result of which the 'said ministry have 1ssued instructions vida

“mvﬂm'!m" ’V("'w"'i'#, Hx’m“&.""r"
~ « M o
5 - RnE

B

v, : ¢

1

. The Director, ' o
- Employment & é}aftsman Training, o P

- . M

‘Rehabari, Guwahatier‘ _ o |
i : ‘ : . § ‘ .

3oy L. i
a3 ~-d £4

Sub sn Concessions/relaxations in. favour of. the ret:
. licensus: emplonGSxappeinted in oonnection wlth_
- 1981 Census woxk. S R WU i

¥ While addressing you on the subject. I would likg g&i
_thaﬁ on completion of manual processing of census data cqllégﬂr fig
7 RTINS "lf ;..,‘;
ﬂduring the 1991 Cbnaus 1n Assam, a large number of youths appé%ntqd’r
ﬁg&éﬁ%e

NNy 3

fifrendered valuable services to the 1991 Census which was an'iﬁbortanti

ity

retrenched employees has’ engaged the attention of the dé&i:‘%f

; O l\ﬂ't ’

India, Minjstry of Personnele public Grievances amnl Pensions.i

i’,

T e L e

R “ .{. ‘M‘iﬂ«i ,‘

Noe14024/3/91-Estt(D) dated- 19/5/92 and subsaquent O.M's dated|;

25/6/92, 4/8/93 & 30/8/93 (copy enclosed) granting cart&i“$¢ﬁgé3}7'f
'3>xasions/relaxations to the retfenchad .census ‘employees on. ééﬁéﬁki %
AN R

-vssionate and humanitarian grcunds. The govte of Assam,'nepartment

Ay e "":-} ,1'1 Wi

of Personnel (B) have also issued inetruetions vide O.H's Notﬁ'P
265/91/15 dta - 6/1/92, NOs' ABP.265/91/27 dat. 30/6/92 and . Dapar meﬁf

.,,.\\.

. ﬁ“
of . Education' OGM- Noo 8(3) 716/93/58 dto 6/9/93 (copy(enclesgd)

M n«"'vi‘

. LRI
”ﬁfor gi &m@gygﬁﬁkeferanae to these employees in thae matter ogﬁ; ?v;
jagﬁﬁ% | S 1




A A A B AL A LA i A U A
LT

. In the . meantime, the names of these retrenched ¢
,empleyees might heva been deleted ffom the’ live Regis.ﬂ;e::':*“é :
'maintained by the Employment Exchanges on their.tempo:ary;‘h
' appointment in. this directorate. If sc, it 1is- requeeteé~,m‘mi
that the Emplmyment Exchanges may be. advised suitably %q

- register/renew the names of retrenched census employees

2o L O R A

as and when. they epproech the exchanges concerned with

pcssible steps to help these retrenched perscnnel in the'“‘
-procees of re«sett{ement and for getting alternative jobs

: ,,',\tv\:iu‘.‘
elsewhere. _ . . : L

. o
L. ) ) L. LAl

DEPUTYE DIRECTOR oﬂ" ENSU 8 OPERATIONS
: ASSAM:GUWAHATI.
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7,
/‘.‘ SCHEDULED CASTES AND SCHEDULED TRIBES 271
o 6. DERESERVATION | /
' 1. Application f :

The provisions of dereservation apply to recruitment/promotions
other than all cases of direct recruitment as dereservation has been banned
in direct recruitments with effect from 1-4-1989.

{ ]GI Dept. of Per. & Trg., O.M. No. 36012/6/88-Estt. (SCT), dated the 25th April,
1989.

2. When resorted to

(1) A vacancy reserved for SC or ST may be dereserved in accor-
dance with the prescribed procedure and filled up by a general candidate
in case no suitable candidate belonging to SC or ST, as the case may be,
is available to fill such a reserved vacancy. A reserved vacancy should not
be kept unfilled for more than one year in anticipation of SC/ST can-
didates, unless there is no recruitment in any particular year.

(2) Appointing authorities should take all possible steps to secure
SC/ST candidates for appointment against reserved vacancies and pro-
pose dereservation only when it becomes inevitable. A reserved vacancy
should not be filled up by a general community candidate unless it is
dereserved.

[ G.I., Dept. of Per. & A.R., O.M. No. 36013/5/78-Estt. (SCT), dated the 19th
December, 1978 and Letter No. 36011/15/79-Estt. (SCT), dated the 6th January, 1981. }

/ .
<3, Ban on dereservation of vacancies in direct recruitment

Dereservation has been banned with effect from 1-4-1989, in direct
recruitments to services/posts in all Groups in respect of vacancies arising
after 1-4-1989, as also those reserved vacancies of earlier years not filled
by other community candidates. If there is any vacancy left unfilled in
the first attempt of recruitment, then a second attempt shall be made for
recruiting suitable candidates belonging to the concerned category in the
same recruitment year or as early as possible before the next recruitment.
If the required number of SC/ST candidates are not still available, the
vacancies which could not be filled up shall remain unfilled until the next
recruitment year as “‘Backlog vacancies’. o

. EXCEPTION.—In case of direct recruitment to the vacancies in Group
‘A’ services, there may be rare and exceptional cases where the posts can-
not be allowed to remain vacant in public interest for want of suitable
SC/ST candidates. In such situation, the Administrative Ministry/
Department concerned shall make a proposal for dereservation, giving
full justification and also consult the Commissioner for SCs/STs and
obtain his comments on each proposal. After obtaining the comments of
the Commissioner, the proposal shall be placed along with the comments,
before a Committee comprising the Secretaries in the Ministry of Person- M:(e fe 24
nel, Ministry of Welfare and the Ministry/Department undecli' which %Ee M
i is being made, for consideration ang recommen atioa. ¢ td2del
recruitment is being ﬁ%m | :ﬂav

L 1ol

Assistant Direct~r o Census Cperation, Assa
‘Iﬂ{*&"" } RS (Yo s R



R B ; 6 ~
CENTRAL ADMINISTRATIVE TRIBUNAL LN
GUWAHATI BCNCH A §

. o - | ’ﬁﬁ?ﬁ?eﬁcaacw-Af L9

SN
p .
Original Application No., 72 of 1995,
Date of ducicfon ¢ Thiev the 14th dsy of June, 1995, T , ‘h
' (At Aduieagon Stage) . . -;;z.’ﬁ—ra
The Hon'ble Justice Shri M.G.Chaudhiri, vico-Chaiiman, f??"
"The Hon'ble Shri G.L.Sanglyiﬁn, Member (Adminisctrative),
Shri Sivadhar Kuld, ' ?f }
Son of Tamasa Kuli R
Village-Bahir Rongdoi , ! ‘ ;
P+0. Phillobari _ _ . ' I I
District-Tinsukia (Assim) seeevese Applicant S Z
: . \ ot i
; , ,
By Advocate Shri R.P.Sharma b %
|
-Versus— B
1. -Union of India ' ‘ .l
represanted by the Regietrar General of
Census Operation,
2-Ry Min Syngh Roed,
New Delhi-110001
2. Oirector of Census Oparation 2 -
: G.S5.Roed, Ulubar{,
Guwahat4-781007, i
Ragional Director (NER) 74
Staff Selection Commission S
Nabagraha Road {
Chenikutht Hill sids, _ : to ;
GUWah8t1“781003 . Cesvecas Roapondﬂnte ' ; ]
By Advocata Shri A.K.Choudhury, Addle CeG.S,Coe : v
2 :
QROER |
!
T, S l
CHAUDHARY 3.41v C:)e g S

an

S
!
W (i(@ The applicaticn is admittad. Issus notice to the regpond i

“R K« Choudhury, Addle C.G.S.C, waivgs netice for the respondents.,

« )
o> AN
§§1ﬂ§cﬁ \C} By consent called out for final orders. g
9 ‘ - .
v .‘55 . »
o7 e® A | i
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awg» be in probability the reagon for which the Director of Censua

\gga?%idatea till the dieposal of 0.A. No., 269/93. That appears

Wl : : V.
- v " !

8 2 ¢

The grievance of the applicént315 that }lthuugh his
namg wae epbnaorad for app;intmmnt to thn'post of Draftsman on
29.4.94 ﬁo order for his appointmant was“;QQQGé‘and therefore
he prays that ths respondents and in particular respondont No. 2
be difectea to appoint him'against tha p?et of Draftsman, It may
be mant;onad that the applicant had appliad for the post in :
pursuance of the advertisement issued by%the Staff S@iection
Comniselon {nviting applications for ona‘post of Draftsman in

the department of Census Operatione (Assam), Guwahati resarved

for S.T. Tha .epplicant hae stated that he bslonge to Scheduled

Tribe and was therefore eligible to apply.

2, From the lettsr of the Regiomil Director of Stafr
Salection Commission dated 17.4.95 uhichfhas beaen made part of| the
racord {t ie found that efter tha applicéht wa's duly selected by

the Commiesion for the post that was advertised his namo was

sponsored to ths indanting departmant viz. department of Censuls
Operations (Assam) but that the Director of Census Opesrations
(Assam) had returnad the dossier of the applicqnt. Tha Regioma|l
Directér hes stated in the latter that the dossiers wore edee

returned presumably on account of etay-ofder passed by this

'Z,Tribunal against the order passed by tha Diisctor Census Operajtions
1

(Assam) termineting the services of the 4 adhoc Oraftemsn. From
Annexure B to the written stetemont of the respendants it appears
that the Assistant Director of Census Operations was

advised

s
Standing Counsal or the Government not appoLnt the Bponsored

Uporationa sgams to have returned the dosaiern of the applicedt and

did not preceed to finalisa the matter of his appointment,

Contd,.P/3
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3o It s atated in the written atatenant in paragraph 2
e 2m ORI

)

thﬂt 1 post of Draftemnan was xesarvad fram the Schaduled Tribo

bsing a back log vncﬂrmy carided forward from 1979 due te

nor-svailability of Schedulud Tribo candidnte ond that since i

there was no recruitment made the esnior ‘most Draftsmin wag ._

appointed.to that post and ﬁlloved to continue, Although'it has

net been 80 spacifically expleinad and Lad contents of the

paragraph 2 are not very clear the implication of the sams is to

. T— .-\\‘
undetstand that againet the 1979 back log vacancy of Drafteman

~ nwant for Schoduled Tribe candidate the post has been f{lled 1n

S

Lempozarily by the senlormost Drafteman and the post is still td
S ————

be filled up in & regular manner. For that reason it appsars that

the post was advertised and tha candidature of thae applicant was

undet proceea. Since tha applicant hae not begn appainted nor it ..

o is stated \8ny other candidate has been nppointed to the post on

- regular basfe Lt -follows that tho post is still available for ' |

regular éppointmont. . » '

It ie aleo clear from paragraph 2 of the written statemant

that.4 posts of Drafteman were creeted purely for ths 1991 census
and the posts ware of tamporary nnturs,Aguinet those 4 poste tho
Aﬁﬁgﬁ ‘,}Cﬁpplicanta in 0.A. 269/93 were appointeda/lhnir appointmants however

Jern terminated by .order cated 31.12.9}. That has been challenged -

—

issued and 48 {n oparation, ' b

4. " It also eppears that snothor set of employeee who were

appqégﬁed ©n- temporarily on adhoc basis heve’ challenged tha-

v - : -
Mb Md&; ng termination of their ssrvicas with offect from 31.12,93° ~
M ™ » .
Wsﬂdﬁs@m ;&mthe very sime ordar which was cahllenged by tha applicents Lot
T e gD ’ . g

N
%ﬁiy§C§ \C§} in 0.A,

No. 270/93. That O.A. {6 8leo pending end in that O.A.
o5° _ -

&% Contd...P/4
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by those 4 {ncumbents in 0.A. No. 270/93 That petition is pending '1115

and &n interim order ofﬁ he operation-of the et2yorder has been L
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| . |

intsrim order of etay of operation of tha ordernof’ terminatibn

;1/“ hns bo{en granted and ie in operation. !
Iy 2k . . . {

It will thus be secn that whersas tho aﬁplicante %n

5.
! o
. ‘ L‘/‘u_,[ N
- o.A.eg69/93 and 270/93 had been appointed cn_xbefposg;temp?rarily

[ v :
created in 1991 bak—tb; Census oparation\thn praFent appl’lont

hac al‘pplied for the post which was ¥ regular post advertiaejd

|

§0 { ‘
g% sgainst 1979 back log of: Schaduled Tribe candidut‘ie. The ord'nr of

' | . o
stay I‘in the other two applications therefore haé no applicjation

to th‘w considaration of filling up this 197 9 S.T.{ back loQ vacancyof ,

|

6. N _ The Director of Census Operatione eear‘fns to have|acted
wit.h‘n abandonsd cautlon and consistenly with the advises of

( ' ' Stan{ding Counsel 4in not furthur considoring L'hm{ vandidature

the

of t.Jha applicant for appointment so that any dac,‘ision takejn by him
|

|

etay in thdee epplications. , [ I
|

P  that _ -
Te ’ We hereby male it clear/tha order of! stay granf,ed

‘ !
in the two other epplications doss not coms in Ithe way of| tha

P\\T“‘nnlf\ Dir’Iactor of Censuar Op.?‘ra tions, Assam to conysido{r the case( of
’/j (5‘!',",5"' \\\?’1 the_‘ applicant on htdié own merits and in gccor.dar?cm with lth"e
tj:'/ %u[‘; G rules for sppointment to the post Which we cekivitioloss is ~ — =
\6:; '\‘:_ - f; m%nt for 1979 S.7T. bi:ck log. post of Draftamszo In the letter
r : o ‘ ‘ .
\’Z‘/{ff,, : ’ da‘Itad 17.4,Y5 the Reglonal Director (NER), Staff Selection

|

I s Conmission has etated that he doos not have »an’y objuctio#n to
send back the dosciers of the epplicant to Cer‘ieus Operations
{ égzgsg, Guwahatie. We think that that coures wo&ld be pre?ar to
adoptado ‘ - [ /

Contde..P/5 |
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ehm":ld not be construsd as amounting to brgnch/\tlhn order o,‘f interi.n A




aforesaid ordor.

$ 5

In tha 1erelt the following urdor is pacecd

The Staff{ Seclection Commission ie directed to send
bsck the doesdiere of the epplicant te the Director,
.l Census Operetions, Aseem to enable him to consider

the sppointment of tho eppifcant.

&///;m Director of Cenwue Operetiong,Ascam (Recpondent
No. 2) is hereby directed to prﬁcénd further with
the coee of tho epplicunt e eponsored by the Steff
Selection Commission for appointment to the post cof i
Urofteman against the 1979 S.1. Back log post that |
wase euyoxtiaéd by the Staff Selection Comnission !
under Agvertisement No. 2/93'Anna§ure—1 to the 0.A. '
Ihé respandent No. 2 wewdd procead according to thes |

rules as soon as tha dossiers of the applicant fsare

received

The epplication is disposed of Iin terms of the

TRUE COPY
EETLY

. - , '/
ig i ll’}_/ .
) ‘Zﬂ'ﬂ b cl >
5\ @Pection Olficer ()
ﬁﬂqmnmmmm(:mﬁamm.
entral Administrative Tritugal
a=n gwmfie lais
ahiut Bench, Gonerahatl-%
gl FRaE, 91:§12)-8

B4

im from tha Steff Selsction Commiesion.

No order s to costs.

«

S5d/~ VICE CHAIRMAN

Sd/- MIMSER (ADMN) .-

s

v




N .,...(.,

- 5 ?
[RR s It s ld 1,‘,'?») v
1'-‘»:«
v f A

~ Ty r\. .

~
-

LA

G

e tfm w o
:'- v OFI‘EIICF QF 'I‘HB ISTRAR GENERAL, JlNDlA ‘

7 ang

AR

RN " ‘ wﬂmwﬁ ﬁ:wﬁ;r 2/A Man.;.mgh Road
New péfhr. the - 26, 3,96

PR,

The Dlrector”of:Census Operations,Lw,ﬁ
’Assam, T

OA Na 72/95 filed by 5hri Sivadhar Kuli Vs.
in CAT Guwahati Bench.; ~

. T am dlrectedqéo refer to your d.o° letter 1 )
06/95/1317 dated 6thMarch'1996. on ‘the “subject’ noted: above and it i

";fsay"that Smt . Manmu Kalita was to d.lscontinue after . Lhe expix'yka;f:fs,,\
O£ sanctiony forkthe;1991 census: posts. iSince  she ‘was o, ‘givenyal ‘S*;ﬁi‘..’-{_”.
: acancyureserVed'for the :sT candidate for. which recruitmentéaqp46n“ﬁ,
.»’had already -beent :Lnitiated ghe cannot be continued on” that‘pb Lt @i
aafLer Ak regular selection has .beén made- by the '85C%- Accord:mgly i
the jqﬁgement of the ‘Central’ Admintstrative Tribunal in’ {0A NG, 72: 95$' ¥
"may be implemented wiLhin the stipulated time to avoid any COntemp &h«

't

14!
{
S

( K:,. VIVEKANAND' ");
DEPUTY DIREC’I’OR&». o
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teiNe. 2/5/60-RG(AGIT) (Vels1T) {1
IRRIRN TS ' L
GOVERNMENT OF (TSIRIAN
R EIRK
NSty o Hoae Aveairs/Grine Masiratava
ST Hal _7.‘.[7”:5’.‘;[7; Tl ’i‘nlﬁif‘ﬂ
O HCH (_')l-' T NECHS T RAT GERERALL IRRARIFAY

2/N, Mansingh Reoad,

G5 fes Lo y

"New Delhi. the 31st mafeﬁlgdw";’
)
ALYl Directors of Census (peralions §
in States and Unlon Territerios Nt
. | N
. | ! }
hject ¢ Continuatien of Jery) Consus posts In the State < i
T Cencus Diveclurales, ‘ f 3
ir, ' ! '
i
T am directed te cenvey Lhe canclion of Lhe
rosident Lo the conlinuabtion of Llerporaty peslts:created
M the Stnrta Census Dizectorates at the time of 10U
csus til) 20,2.99 er till 51U Report 15 [1nalicecde e .
swiever, any pest which is lying vacanlt at present ov L
hich may £all vacant heveafter oul wof Lhorne pects will }
ol be {1))ed. E
This is furthor subjoct te gelting apprevel ef ;
e iinistry of Flnance [er cenbinuance of all the pests o :
1 the Banistiey ol Home ACTaie beyend 3l .3.04. | ;
These posts are conlinund. with Lho concurrence . %
5L Intoyrated Finance Divisian of Uhe idinisluy o Heme ’ l
rrasirs vide their YO Te, S5-00/FA(1)a4 datad 21.3.94. i
i
o .e'&(\‘ Yours faithlfolly, :
W ! Mo M/ * (C \ SNog T 1
Q W 7( 4 A U Y2 e 1
- PO S [ 480 U\ et ;
xg.ﬂ;‘a’k 3" 0»603\& ’/ ( D. Me\euiloo) - #J‘// 3
L2 S W T ol puEcTon |
o N fy Ly SR Ve I |
ST A \ |
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' ' By Regd. Post
Most lmmediate

Confidential

/

%§' fﬁVWme4
-m'jyfelégmm ¢ “R-RJUGI;NLH\JD"’ |
s : Fo/No. 13/5/96-SIU
L _ QY AT :

T GOVERNMENT OF INDIA £

AW S g HETHT N
/ N ' MINGSTRY OF HOMB AFFAIRS/GRIH MANTRALAY:

b ' . ara ¥ wgt Worwgre wr wley
Ve SRR OFFICE OF THE REGISTRAR GENERAL, INIA

2/A, MANSINGH ROAD, °

ng fawfy, foaks 95,96
New Delhi, tht T e

To
The Heads of Offices, ;
All Directorates of Census Operations, ﬁ}gggupw
(By name) ‘ ~ ;
SUB: Staffing study of Directorates of Census Operations
in States and Union Territories. '
Sir,

'—1 "am directed to enclose a copy of fthe SiU final
report relating to your Dircclorate. The veport hals éo be
implemented in accordance with the Ministry of tinance, Deptt.
of Expenditure O.M. Nos. l(SY)-ESCoord)[SO dated 20.1ﬂ.8p and
1(49)-E(Coord) /87 dated 11.1.88. Copies of these O.M. are
enclosed for ready reference. The Jimplementation of SIU
report in respect of re-deployment of staff rendered| surplus
as a result of SIU will be governed by reviséq' scheme
prescribed under Govt. of India, Deptt. of Personnel &
fraining O.M. No. 1/18/88-CS 11l dated Ist April, 19891,

' i

You are requested to examine the reportmgpdl;nitiate
necessary action for its implementation. The ldetailed
instructions in this regard will be sent to you shortly. '
3

This issues with the approval of the Registrar
General, India. ‘ ' { ‘;
Yours fajthfully,

t

i) o> L
o
%’({SM o7, ( SUMAN PRASHAR )
P DEPUTY, DIRECTOK
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SINTABNT SIK#Y[PK) SANCTTOHED SIRENG T AHD AGRUEEL S ERENGHI L/
OF OFFICERS AHD STAEFF FUR DIRECIORALE OF CENSUS OPERATIONG, ¥V 3"

ASSAM

Name 01 Post

Shinciioned:
slrength

Rk L,

Lrnsiginn~ R 15 %,,,‘

E. [

{ N e
ANNEXURE = TEE§

Aqremi® . B
o X
strength e

Upnrator and Loader are concerned.

5 %e

&

Lok
it

%
Py
Wi ‘@\‘&‘aa
A\

#* Includes leave reserves
»

Ak g%‘a“
<& (’&{,\09' .
0¥ 5 ko
Cef:».ﬁ‘g\ow P2 el S

ey [ cqes)
OMtice < d e Peg? :

(PViraneen f tlems: /\](uu.‘)
cra, ttan Diogd Read,

Cliew Delbin-110011

gz Cien ln].!h.Lf

' g ' syslem so far as Senfor Supervisor, Junior Supervisor, Dalo
)

T 2 3 . R
: | | T eed L
I Deputy Divector of Census 1 2 TR
Ouerations S
, DG
| 2 Assistant Direclor of Census 5 4 L
: Uperations(Technical) A !
4 . Senlor Geographer 1 1 ’ -
g 1. Office Superintendent 1 1 s
i 5. © Cartographer 2 ] - s
1 6. Investipator i} B S
% 7. Senfor Hindl Translator 1 1 o
' . - Artist ' 1 { _+' :
. Y. Head Assistant 1 ] ~1«_;;
i 10, Senlor Draunhtsman 1 J '-LI{§-S
¢ JL. Drauehlsign 3 g e e
% NV Statistical Assistant 10 10 ‘ “La; AR
! B EP Assistant , 3 3 ol il -
”yi Hy 14, Sentor Stenoprapher 1 1 'ﬁ; T
N n, Hindi Translator ] - s 0
'7§ 16. Canmutor 20 26
; 17, Upner Division Clerk 4 A
b ., f'voof Reader ! 1 e
o 1Y, Junfor Steneeranher / - :
% 20). Assistant Connller 21 19
A 21. tland Press Machine Operator 1 1
| 22, Lower Divieion Clerk 7 Fo. )
) 23. Staff Car Driver 1 1
1 24. Gestriner Uprrator 1 1 '
i 25. ity 3 3 : :
4 2. Poon 10 0 ‘
27. Chowlkcldar 5 4 6 o
28, - Sweeper . 1 1 T
he above sstreength is excluding staff enpaged {n the uﬁ%a<nnlf$r%”;'
Entry ‘§$

.
i‘.'_z- ‘- .
R Adeunr VL
d\,‘ L |
(B N i
e PARIT Y
l(-l‘;.r L Jctor ('\'(U
Mini ;. o

Yol ki .
bepee, o Finpeq
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tsenisg,,
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IN THE CENTRAL - ADMINI STRATIVE TRIBUNAL :: GUWAHATI BENCH

IN THE MATTER OF :

" 0.4, No, 71/96
Smti., Mamoni Kalita ... Zpplicant

‘Union of Indla & Ors, Regpondentg

IN THE- MATTER OF :

Rejoinder to the Written Statement

filed by the respondents,

7’

The applicant abovenamed
Most Regpectfully Sheweth :

e That the applicant has gone through the copy

of the Written statement served on her counsel and have
gome understood the contents thereof, Save and except |
the statements which are specifically admitted herein
below, other statements made in the written statement
are catetorically denied. Further the statements which

are not bome on records are als denied.

2e That with regard to the statements made in
paragraphs 1, 2 and 3 of the written statement, I
categorically deny the statements made therein and

reiterate and reaffimm the statements made in the O.A.

3e That with regard to the statements made in
paragraph 4 of the W.S. , I beg to state that having
come through the same process of selection as in the

O case of regular appointment and having continued in the

g)\yk,\' {)59 f\/(" . | Contd.ees..P/2
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pbst presently being held by the applicant for so many

years and ﬁfle. respondents having treated the spplicant

all along as a regular employee cannot now turn round the

same for a favourable consideration by this Hon'ble

Tribunal. The Irespondents instead of being ‘a model
employer cannot appropate and reprobate,

\/(. , That with regard to the statements made in
paragraph 5 of the W.S., the applicent denies the contention
made therein and reiterates and reaffims the statements
made in the O.A.,. It is denied that the kind of retrenchment
which is sought o be meted out to the applicant also
took place during the earlier census operation, In.any
case the services of the applicant aks-having not been
discontinued on or after 31.12.93, now the respondents
cannot take recourse to an earlier judgnent of this
Hon'ble Tribunal for the purpuse of terminating her
services, more s when four draftsmen junior to her are
still continuing in their services, 1t is the settled
principle of lav ghat even for témpo:ary services, if a‘
junior person is retained in service, the senior person

must be retained.

Se That with regard to the statements made in
paragraphs 6 and 7 of the W.S., the appli@nt does not

admit anything contrary to the relevant recoxds,

6o : That with regard to the statements ma de in
paragraph 8 of the W.S., the applicant does not admit
anything contrary to the relevant records. kx = =x In

this connection, it is stated that for the purpose of

Contd. LR op/3¢
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recrultment tg the post of Draftsman SSC's recommendation
is not required and never in the past such recommendation
was sought for ® from the SSC, The Draftsman being a
technical post, such recommendation is not sought for
in the department and s0 also in other departments. For

the first time in the history of the census department

in vhich the applicant has been working, an exception was
made when the SSC selected candidate was sought for, The
applicant having come through the regqular process of
selection, her services are required to be regularised

in any availlable vacancy,

Te That with regard to the statements made paragraph
9 of the W.S. I do not admit anything contrary to the
relevant records, The respondents have misinterpreted
and misunderstood the provisions of reservation while
there is no denial that there is carry forward of roster
point but 1t eategorically denied that therem can be
carried forward of the reservation, It is denied that the
applicantsin O.A., No, 270/93 have been continuing in their
services without any post, In this connection, the applicant
begs to state that the posts have beensanctioned and
continued in the office of the respondents against which
the sald applicants are continuing, Such continuance

is on the basls of the time to time sanction given by the

respondents,

8. That with regard to the statements made in
paragraph 10 of the W.S. , the applicant categorically
denies that her services were continued beyond 31.12.93

against a reserved vacancy. The respondents are called

Cohtde.eoP/4e
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upon to~ substantiate the étatements by promction of
relevant records, She was never ihtimated that her services
have been continued against aay S.T. vacancy. In any

case, the applicant having not apprised of any such
situation before, the respondents cannot now take such

a plea before this fon'ble Tribunal,

9, That with regard to the ‘statements made in
paragraph 11 of the W.S, , the applicant categorically
denieé the statements made therein, It is also denied that
the Senior Artist post has been abolished with effect from
31,12.93, The respondents are called upon to substantiate
their claim, It is also denied that the post of Draftsman
is not a technical post and recruitment to the post is
made by the SSC, As already pointed out abos}e, never
before such recourse was taken by the depaitrnent. However
in ca'se of the applicant an exception hmx 1s sought to be
made, Fu;ther, Shri A, Singh was als0 not an S.T. candidate.

10, That with regard @ the statements made in
paragraph 12 of the W. S. thé applicant states that as
per the Employment Notification she was appointed against
an unreserved post (as per office roster) .,Now after
completion of nearly six years of service, same is sought
to be teminated on the ground that she was holding a
vacancy meant for S.T. candidate, Never before she was

intimated about such a position,

11, That with regard to the statement s made in

paragraph 13 of the W.S., the applicant begs to state

Contd, seeeeeP/5e



Ll

k VL

: ’j"_

the respondents could not have issued the notice of
termination to the gpplicant pursuani: to the Judgment

in O.A., No, 7'2/95 inasmuch as in the sald Judgnent, there
is no indlcation to temminate the servicas of the applkant
and for that matter any other sppoitment, The respondents
also never contended before the Hon'ble Tribunal in the
sald case that any reserved post-was being held by a
general 'catego‘ry candidatg and for f:hat matter by the
applicant. In any case, the roster point of 1979 cannot
be carried forward to 1996 as per the existing rules and
requlations, Furthemmore, the spplicant was not a party

© the O.A. No, 72/95,

12, That with regard to the statements made in
paragraph 14 of the W.S., the applicat categorically
denies the correctness of the same and the respondents
are called upon to substantiate their claim by producing

all relevant records, By thelr own statement, the 1981

“census post was dlrected to be not filled up meaning

thereby that even during 1981 post created in connection -
with census was continued making an exception to 1991

cen sus, pdst. In any cése, the respondents cannot approbate
and reprobate from thelr stand as péz thelr own sweet

will,

13, That with regard to the statements made in
paragraph 15 of the W.S. while denying the contentions
made therein, the spplicant begs to state that never
before she was intimated that she has been continued

Contdeeoe OP/6.
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against a vacancy meant for an S.,T. candidate, In any
case, the respondents cannot go on changing their stand
and they will have to substantiate their claim by
préducing all relevant records,

14, ~  That with regard to the statements made in
parégtaph 16 of the W.S. the applicant categorically
denies the contentions made therein, It is denied that
the respondents had apprived the Hon'ble Tribunal by
their written statement in O.A. 72/95 that the

a;)plicant had been allowed to continue against a reserved

vacancy,

,15. That with regard to the statements made in
para'grqoh 17 of the W.S., the applicant while denying the
contentions made therein des not admit anything contrary

to the relevant records.

16, That with regard to the statements made in
paragraph 18 of the W.S. while denying the contentions
made thei:ein, the applicant begs to state that admittedly
she was appointed against a m general category post and
the respondents cannot convert her pamk such appointment
t0 a reserved vacancy and that too without any intimation
to her, Hagd shé been intimated by such alleged conversion
of her appointment, to a reserved vacancy, she oould
have taken suwch recourse as would have been advisable to

her,

17, That with regard to the statements made in
pariagraphs 19 to 41,0f the W.S., while denying the

contdoooo oP/70
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statements made therein, the applicat reiterates and
reaffims the statements made in the O.A. and 80 also

herei nabove,

18, That undee the facts and circumstances stated

‘hereinabove, the O.A. filed by the applicmnt deserves to

be alldwed with cost.

VERIFICATION

I, Smti, Mamoni Kalita, the applicat in O.A.

~No, 71/96, ® hereby solemnly affim and verify that

the statements made in this acocompanying rejoinder

in paragraphs 1 to 18 are true to my knowledge and belief

‘and I have not suppresséd any material facts,

"md I sign this verification on this the ? V4

day of Jane 1996 at Guwahati,

jéan ani Kol
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Iﬁ the matter of
4
0.A.No0.71/96
Smt. Mamoni Kalita .o« Applicant.
-Versus- :

Union of India & Ors. ... Respondents.

- AKD-

In the mattér of :

- ©
Reply of the re-joinder filed by
the Applicant.

1. - I, Shri B. L. Sarmah, Assistant

. Director of Census Operations, Assam, Guwahati,
having received & copy of theVBefjoinder filed by the -
applicant in this Hon'ble Tribunal and being authorised,v
'I.do‘hgreby file the rebly of the re-joinder as foliows:-

«
s

2. +  That wﬁthzfegard to the contents made in T

paragraph 1 of the rejoinder,'l beg to state that the

additional information submitted to the hon'ble Tribunal
in the‘Annexure-A as_sought for by the Hon'ble Tribunal
vide order in 0.A.F0.71/96 dtd.3.6.96 (éopy annexed as

Anﬁegg;g:é) which will speak against the denial.

Contd..p.2/-
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3. That with regard to the contents made in

.‘paragraﬁh 2 of the rejoinder, I bég to state that the

written statement made in para 1,2 & 3 is correctly and
evidently explained and therefore denisl to the written

statement does not arise and 1 beg to reiterate and

peaffirm the written statement made in O.A. 71/96. )

-

4, That with regard to the contents nade, in

" paragraph 3, I beg to state that the names of candidates

were drawn from the employment exchange (the permissible
channel) for purely temporary. appointment against the post
of Draughtsman - created for i99i census which does not
mean that they are regularly appointed to 2 Qost. It

would be worth mentioning here that the iwploymunt s

- Exchsnge had been intimsted in the forwarding letter of

the requisition, copy of which is ainexed herewlith and

‘marked as Annexure-B, that these posts are created by

the Govt. of India exclusively for 1991 census works and is
likely to continue not more than two years. On completion

of 1991 census works these posts will be abolished and

" the services of these agppointees will stand teruinated.

Therefore the question of - expressed view here in

that para 3 - g he respondents instead of being nodal

employer cannot approbate and reprobate" does not arise

at all, The appointment letter of the applicant itself

expresses all conditions,

5. 'That with regard to the contents made in

paragraph 4, I beg to state that the statement made in

-~ para 5 of th WVritten Statement is eévidently correct and

therefor€ecies oo

<
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therefore the denial to it does not arise. That four
Draughtsmen (now three) junior to the applicant are stili -

continuing in services not clear and correct in facts.
{

(These four employees were terminsted from service w.e.f.

t

31.12.93 (AN) . and are continuing in service against stay

order granted by this Hon'ble Tribunal in 0.A.No.270/93.

\Therefcre contents of para § of the Written Statement is

regffirmed.

e That with regard to the contents made in
paragraph 5 of the rejbinder, I would 1ike to informAthat

a few employees appointed against 1991 Census posts are
allowed to continue against the resultant Qacancies
available.due to deputation of some regular incumbents to
the b.D;E. unit.’Beéides that a few employees are continuing-

against some regulsxr vacancies and these employees are yet

" to qualify from the 53,5.C. for their regular appointment,

That all the 1981 Censds.posts have been dis.
continued will be proved by the documents as enclosed
as Amnexure-C(I), .C(II) and é(iII). Further it will be
evident from thé_éanctioning 1§tter annexed herewith as
Anneiuré-D(I) and D(II) that the post of Research Officer/
'Senior‘Aftist/Artist'aﬁd Draughtsman are éreated in
connection with i99l Census and these are discwntinued
with effect from 31.12.93; '

~

7 That with regard to the contents made in
paragraph 6, I beg to state that a8 regards the post of
Draughtsman is to be filled throughggis.C. the Annexure R.8
(copy enclosed) annexed 1o para 8 of tie VWritten Staﬁement‘

‘vﬁ.ll."... °

’
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will étate the positipn. ﬁbreover there' is no other
vacéncy in thé grade of Draﬁghtéman.

Be Thut w1th regard to the contents m&de in

para 7 of the rejoinder, I beg to staté that as already
stated in pare 9 of the-ernten Statement thet the Sald
three Draughtsmen are continuing in service only because.-

(:‘"’Qi
of the fact that a stay order has been g“anted 1n favour

.‘of-them by this Hon'ble Tribunal in 0.A.No,270/93 but not

against any sancfioﬁed post.

9} . That W1th regara to the contents made in -
paragraph 8 of the rejoinder, I beg to state that 1t would
be evident from para 10, 12 and 14 of the Written Statement
that the applicénﬁ_was'allowed to continue in the post
after 31. 12.93 against a regultant vacancy wﬁich‘was due

for S.T. as a reservutlon point was carried forward since

.1979' That the post is due for S.T. as per roster register,

an extract of which is annexed ot Annexure-A in “eply to

para 1 above.-

-

- 10.- Thét with regard to the contents made in

paragraph 9, 1 beg to state that the contents made in
para 11 of the Written Statement is reaffirmed. The post

is f0r 1891 census and the same was discontinued with

effect from 31.12.93. As reg rds, "That the post of

Draughtsman is not a technical post.and‘recruitment to the

‘post is made by the Staff Selection Commission'" - I may

kindly be alloweo to draw the attention of this Lon'ble
Lrlbunal to second part of para 1l of the ertten Staterment.
Contd..eDe5/-
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‘in reply to para 1 above,

11. -A | -Thgt-with regard to the contents made

in paragraph 10, I beg to state'that it would be e&idént
from para 10,12 & 14 of the Written Statement that

tha applicant was allowed to continue in the post

after 31.12.§3 against a résultant vacancy - which was
Que for S.T. as a_reservation point was carried forwafd
since 1979. That the post is'due for 8.T. as per roster:

register, an eﬁtrgct of which is ammexed as Arnexure-A

12, ' That with regérd-to.the'contents made in

pera 11, I beg to Suate that a Mlthoush 1t 1s a fact

 that nezther in the O.A. No.72/95 nor in Be gistrar

‘General's letter referred to therein - para 13 of the

Written Statement, any mention was made about termination

of the applicant. But since Shri §.Kuli is to be

adcommodated as per the Hon'ble Tribunal's order,

- the applicant worklng aggln t 5.T. post dnd the juniormost

o L e =

Lraughusman has hed to'be i}nlngted to make roonm for

————

Shri S.Kuli, As regard carrying forWard the roster point
since 1979 to 1996, I;may kindly be allowed to draw
the attention of this Hon'ble Tribunal to para 8 of

the Written Statement, where the same has been clarified.

13, . That with regard to the contents made

in para 12, I'b§g to‘state that as already stated in
reply to para ii;u I beg to state that the Respondents
have tofinitiate-action for appointmént of Shri 8.Kuli
who. was sponsored by the Staff Selection Commission to the

pOSt tesessse



reaffirmed.

._;6_ .. f

post of Braughtsman and accordingly to accommedate

‘said Shri Kuli, the applicant wys served with termination

notice,. Continuation or discontinustion of post sanctioned
for any earlier censuses depends upon the Ministry of

Home Affairs as a Government policy and therefore, the

’ L4

. questlon of anprobate and reapprobate from the stend of.

the respondents does not urlse.

14. Thmt with regard to the contents made in

. paragraph 13, I bes to state that as already stated in’

para 3 and 15 of the Written otatenent and as explalned
in reply to para 3 of uhls present reJOaner, the

question of chsnging stand does not zrise.

15.' ' That Wﬂth regara to the contents made in
paragranh 14, I beg to state tbat the contents made in

pars 16 of the Written Statement 1s reaffirmed,

16, . That with regard to the contents made in
paragraphs 15 and 16, I beg to state that the contents
made in para 17 and 18 of the'W:itién Statement are

enalytical for reply to these paragraphs and are

17, That‘witn regard to the conten£§~made in
paragraphs 17 and 18 of the'rejéinder, I beg to state
that tHe contents made from 19 to 41 in the Yritten
Statement are siﬁply'and plainly'explained‘exhausﬁi%ely
and hence reaffirmed., - - | .

Contdae.s.e?/-
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18, _i That in view of the foregoing étatements

the épplicant is not eniiﬁled to any relief and therefore

the respondents humbly pray before this Hon'ble Tribunal
td’&acate the interip order passed in in the present 0.4,

on 7-5-96. - K .

19, That the present rejoinder filed by the

appllicant does not contain any new materials and it is

replica of the 0.A.only.

20. " That this reply-to the'rejoinder is made

bonafide and in the interdst of justice.-

. Verification seess.e
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VERIFICATION 8

I, §hr1 B.L. Sarmah, Asstt. Director of

Census Operations, Assam, Guwahati, being authorised

- do hereby solemnly'affirm'ana declare that the

contents made in paragraph 1 of this reply to the
rejoinder are true to my knowledge and those made

from paragraph 2 to 17 are derived from records which

I believe to be true and rest are humble submissions

before thisVHon'ble‘Tribunal.

CATD I sign this Verification on thisi9hk day

of June, 1996 at Guwahati.’

\‘ kY
W S W\
| ﬁ@mﬁﬂ
Eggg@’@é}gws Ochatson, Assam

Assismnt D e | Guwshath

-

N/

cTO
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_ﬁjAdditional' information ‘sought for by  the Hon'ble C.A{TZ,
y"“yGuwahati'Bench in 0.A.No.71/96 = Smti. Mamoni Kalita ‘VS;}Uﬁion
.of India and others. ' R

A glance at the roster LeglsLeL malntanned in this
'w'offnce for - the post of Draftsman will clarify the points: ralsed
fdn 0.A.No. 7]/96 dt. 3.6. 96 (an extract from the roster reglster
re]atjng to the posL of DrafLsman enclosed - Annexure . -'A' ).

Tt iwould ~be evident from the roster théti;ai‘ ,
_reservation point for S.T.:is'being carried forward singe_1979_~~¥%
fdue to non—avéilability of. S.T. candidate in the earlier
frecfuitment years. It may be élarified here that a rostef'point

sregserved for S.T. but not a vacancy was carried forward from i .'};

1979, as against that treserved vacancy Smti. Mino KalitaLwas

~appointed. This reservation. point has to be carried forward
ﬁfitill A regular vacancy arosed in the grade after the deéth,oﬁ
0 Th. A, Singh, a regular Artist on 14.4.92.

I't would be worth mentioning here that Smti. Mamoni
iKallta who was app01nLed agalnst posts. created for J99l“census' o
and who was supposed to ‘be termlnated on 31.12.93 with kthe" _ 2
: fdlscontinuation'qf the 1991 posts by the Govt:, was allowed to r?”f
; TconrJnue beyond 31.12.93 against the said reserved post which

fe]] vacant and become due ﬁbr S.T. Action to fill up thisleb
vacancvaas taken,dp on receipt of a Govt. Order, to fill up.ail'ffﬁ;

5 back log and carried forward vacancies - under the Special

'Rgcruitment Drive. S o v . o
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The Buployment Officer, “{
Dikstrict Enployment Exchanga, '
Rehabari,Guwahati .

Subi~ chuis*tion for the post of - Draftsman in the
office of the ndDirector ot Census Opurationa,,
Assan, buwahdti.A ,

o006

In encLosing herewith a xcquisition ior.the ﬁasu bf'

”Exdituman I am to reguest.kindly to sponsokr ‘naines of -suitable :

candidates within, the stipuldted date tor immcdiate selection*

'ior dppoianent..

_created by the Govt. of India exclusively for 1991 Census; WOIKSL%
~and 18 ]ikcly to ‘continue not more than two years. on- completionﬁ
of the 1991 . Pcn;us works, these posts will be. abolished and thevA
gervices of Lhese "appointees will stand. terminated.. while spon-*y
sorinyg names thlis point may Jdndly bUdI in mind and the Cdndidaty

may be Lnformcd accord1ngly. ' S SRR
\ Kindly.aquowledge receipt. SR IR
Enclo s--As stated above.. Yours faithfully, K

' " . - 2 X,
. . - 1 ‘-', . .
. vv"’.“

Vo ) ’ R ';‘ .'";

I would like to mention here -that these posts are\ﬁ

N !

T
. S
Y. \
. A
. ' N
N L e
L
. Lo . .
. . ‘ LI i
s .
’ . PR B ]
\

(-J. C. BRUYAN ) L
Dapury DIRECTOR OF CENSUS. oPERATLO@F
’Qn A&SAMHGUWAHATI.,_ IR

3 L IR
L3 . {“ - ‘i!
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ASSAMLCENSUS - GAUHATI

| | : v
; _ - ' — B
Y N0:5/3/93~PG(Ad L 1T . : DATED: o
, Mo:5/ /93, 3 2 : 26.2.93

fHIS > TO INFORM THAT ALL TEMPORARY POSTS CREATED FOR 1¢9l

CENSUS ARE LIKEIY TC QCHTINUE TILL DECEM3LR, 1993 (.)

PL¢L>SANY PAwCTIon ORDERS FCR CONT IMUA PCL BLING IJSUED | &
SEPAPATELY (.) AS REGARDS CORHINbA”CE Cr CTHER TFwPORARY j{f*
' S

PQSTS, MATTERS PENDING IN FINANCE (.) MECESSARY TNTIMAﬁIOﬂ;

IM RESFECT OF-THOSE POSTS WCUIL BE INTIMATED SHORTLY (.) o

( 1
) A
.;2

© REGGEMLIND i
_ i
Mot to be telegraphed. oo
| \SD D —= i
- .\___.\.«,,\v{:’“ s __»;‘;
~ ( 1.5. THAKUR. ) i i
' DEPUTY DIRECTOR | .
0/0 the Reg istrar benelal“

. ‘ India, z
2/A Man ingh Road L
7y e s

NGW P(’ lhl [
9997

//%4:7 MO /3/9Q R (Nd . II) New De lhi, Dated:

]

b(? %ngﬁwﬁ%pepd Jpost in confirmation to the Dirsctor of CeﬁS?S
\gﬁﬁé“"f srefamns M TAssam. | o
ﬁmﬁnmwwtﬁfxmyﬂ@kn)to - - L

B 1. Pey & Accounts Office(Census)
HlnlJtry of Home Affairs,

Mew Delhi, N
2. AO(E). -
- : - ( N
3s Cash Section e Q'ﬁ”
Cffice of RGI. - N

( 1.S. THAKUR )
DEPUTY D IRECTOR
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Dy Speed kost

LJ}TI'LJ S No.2/1t, 907RG\Ad . IT)
s Rl /2 ‘ " o (", 75 Y :\ . =
/%} s ﬂg GOV ERM: BT OF INDIA

1

| .

o . BINLSIRY OF HOME AFFAIRS A \_
i tor PR RPGISTRAR CEHERALY INDLA o m

. y Jiaelan

4 e nregoaL T ansingh Roadsy,

- N\

L - o How Delhi-11,the o
)/S&m _ dited 30, November, 1993 o j}~N<

Al) Directors of Census Oper-tions A ' e
(including pre ( (Lanzuage),Caleutia, W

IR -3 —

'Subject:—‘ Abolilion of posts created 1in connecltion with
" | 1991, Censug-Reparding ... A

LY e
S SRS

1Y

Siorg SN
T am dircctéd Lu 5ay thnt all the pusts which were: =
created- in connection with the 1991 Census, ape atb present sarnicticnedy
upto 31.12.1992 only. Therefore, they will sLand abolisbied on -
~that date. " Jn - thig connecltilon, T am directed toriregquest you L0 L
take consequential advance action in Lhe matter.  The ptOposals‘V
for exlLension cte. of these nosts neced not be sent. SV

=

*‘jé ) ‘w....... S . N
el v o I . P
. V‘/ ,"- ‘ '”'4. - , ) ‘.; . ) . -

~

[}
-4
i

|
15

A

Yourg faithfully?ﬁ{,lf\_

. 2T s

A

! y et s
: //c[/(f{f’ P A
' L , B
- (Cl'lzand’f{a Prakash. )
Assistant Director

~
\ o
S

Copy to.-

AL Heads of'D\visionsi : Er

Cash Seclion. . " g

Ad LTI - - ' S T}i ;}“:f

Y pd LTV SN

: , & ;OVCf% G S -
: et % Grawe® BT
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. AT N o g 1

%ﬁ o o\)e‘iﬁﬂg“’ st . . s o ‘ -
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\\ MOST IMMEDIATE 4
- BY SPEED _PQST —(= ch

NO+2/5/90~RG. (Ad,0II)

P A

fJﬁﬁA ,; /GOVGLN?#ﬁf of India | \(LD
"Vy- y}"MinioLry$%%}bme Affairs

J)j . Offlce of tlie chistrar General 1nd11
iy e . .

Sy
e 2A,Mansingh Road, New Delhi,
g o September 18,1990,

Tip Pay & Accouuts Officer, ‘ ‘o:” 390
0%? nistry of Home Affairs(Census) 4 l QkJJ'Q)'
\) AGCri&M Bullding,

New ‘Delhi,

Subject:1991 Census ~Creation of temporary Group
T, tland D' posts - in connection with
“the 199)1~Census work.

) I am ﬂirpcted to convey the ﬂanction of the
;QPrGSJdenL to the creation of the under-mentioned temnporary
. posts for the Directorate of Census Operatjona,As am, Guwahati
+with effect from 20,9, 1990 to 28,2.1991 in connecElon with

ﬁ/\’ NEXVRE-D (1

jkthe 1991 Census wor] ~ . .
"Qé Mame of Post - Scale of No.of posts
o pay created ;
R .//'Junior Accounts Officer . R591640—2900f“"' 1 j
:‘20 Assistant v I U . RS°1400"’2300 _ ' 1 . .
W3 Upper Div1snon Clerk V/ Rs.1200-2040 ) IV
C e 4 Chowkidar : Rs. 750~ 940 1 (
L J L A - ‘
ﬁ555~vx/’ Sr. Geographer =~ Rs.2000~3200
ST Geographer ' Rs.1640~2900
5 7o Drafitsman ' Rs.1200~2040
_ -8, StaLJstlcal Assistant " Rs,1400-2200.
5;9° ‘// Printing Inspector Rs,1400~2300 .
10, Proof Reader Rs.1200~1800

0©

%%Wmmmxmt.

o af Cen.ng Operation, Assam

/

/

T

Mu::—w v

2. meAEmE%

as per the rules 3-
CIndia from tliets

it \,r-nﬂ;s Co

",,“‘ ¥ :nm{ g:?lg

ity T

I )rf"‘aém/ /

'. i‘(i?‘

teuarn

N’@gﬂ%nd other allowanceq -jhaJJ be admissible _
7 nrders issued by the Covernman of
Loney mygal o o« o

%
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4
|
;
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! pA‘ ’ ' by ¢ ‘ [
[~ o >
— 2 -
.é& The eypendlture involvod is non- plan and  _6?§‘
is debitable to the‘Major Head 3454;* D-Census Surveys . . S
& Statistidcs: D.l1l-Census;. D.1(3)-Other expenditure N R
Do](?’) '(2)—~1\bstraction and COH\pj_latj_On; I)°3(3> (2) (1)._ . ' |
o Salaries. ' : o
4o This issues with the concurrence of the ‘ S
Home(Finance), Ministry of Home Affairs, vide thelr
 U.0.Mo.3668/FA(H) /90 dated 11.9,1990,
5, Hingt version“follows. . , L .f‘_;H:J_ﬁ t.f
Yours faithfully,
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\%%‘J\ L
' N ( A.R. NANDA ) o P
..  REGIS TRI\R GENERAL, INDIA :
SR Mo 9/3/90 RG(Ad 1) ~ September , 1990 ’ g
.l . -' .l v : . T e , ( 3 . i()(}ﬂ . . .
- Copy forwardcd to s ' : Al :
13///t The Director of Census Operations Assam, Guwahati. {.‘~&
(i o : . . —_— = ,...,-:i-fw ‘
. 2. ’ . Home(Finance), Hinlquy of Home Affatrs, R :y@~;
North Block, HMew Delhl with reference to thelr R
U,0.No,3668/FA(H) /90 dated 11.9.1990. - R I
3. Kccourits Officer, RG's Office R
N
E 4, - "All Officers/Sections in the Adminiqtration R 1
I . : -Djvision, RG's Office ' : e
' s, ~ PS to 'RGI/Sr. PA to JRG(I) Lo
6. Hindi Section for Hindl version - R
7, Order ‘file., : \&ﬁ/} , S AR NI
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~, ¢ Creation of temporary Group. 31 Jct and 'DY (Non~ < .l
't Gazetted) posts in the Directorate of Census o
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in gonnnctlon wl?i E e 1994 Census, - .
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V;and D' posts in tho
Operarlono Wo, L.

.scale of Pay. .  No.of Postsﬁ

by, s - . . - . Lo
I ST P s AL R P

3 g
'me m"J:L sion t‘lexiz / Ps@ 9.)04)00 - €§ g :mwocn ’/
Femms < . ,_F*s@ 7’5%9&0 1 (2) Tus t*‘ﬁA“.//-f_','
Yot iPapdsh T, M 8
| R | ‘?30«-9&3 (1) e
Hefitor Artist ?sm’lﬁd()m 2660 (1) ane -
mafimwm : -, (’B) e
*wm»zo;;o , (3)’3313)“&@1
W&mam | (B)Eve
x,moo»mf.:o. | (15)FicLoen i

B
S

. ~

/.-

m-qr-‘«’t % A /Khﬂ RN 511@.’@1"’%

s
¢ Census 0P€Y3“°@$.mu.u L g naranbas, Nassm

I Guvmhnﬂo w ﬁ'j 8«9\-7 Pvmﬁ’/ (H




";2--“
2.7 pe
per the mles and orders i
from Ltime to Limeo
%3, The,,hpond¢+uro invol
.~ to the Major Head 34 D~Census
~0P.1(3)~0Other b/UuHQlLLlO’ D, i( )
Del(B),(2)(1> ..)dlc’rlo :

vod-

¥4,". This dies with
~Finanace DJVJsLon, Manotr
90=Fin, I1I/DI T ddbnd 20,

.u.

5.1990.

Hindi version follows,' -

B

Los I

794”Dlrﬁ“LOr
x aRd—Yr Oﬁ—m' TT A x._x..u. T,

lCP",PP :

nG! 5 OE;WCC Rt

Arder file,

rarness and oiher al]owbr shal 3
ssued by the

is non-plan and is debltab‘e

surveys & Statistics; D.1- Census,
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Yours faithfully, . ’.,ﬁlﬁ
e VAN R
g SR
( AR, NANDA ) R
REGLISIRAR GEIT‘JERI“-:_L_, ‘LND}.H e ¥
. TMarch, . 1990 . ;.uﬁw_,"

i-Ghates Q;aﬁ;@va 3?

SN

Financeo- TII,Q“(klﬂﬂ,'HLJL”fL” of Lome MLJalru) : l :
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: Telegraphic Address - ST/\SEI COM
. ~893/93-PP d= _ !
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WIEE YTper : ' ‘ VOVERSMENT UF INDLs
. .l ' STAFP SELECTION COMMISSION
SRR s g : DEPARIMBNT OF TIrsonNSIL & THAINING
= ) 3 . Mmmm’ OF I'ERSONNEL, PUBLIC GRIT\’ANC{;b
wIias 71 yiasge laam . . % PENSIONS
: : ' _ : Buoex No. 12
i, Aty Femiga penn G99 e KENDIIVA KARYALAY PARISAR
. ' . : tomr Roav -
=[iE A, 12
A a§ feell
A7 wnA iy, ) o New Delhl-110003. R

Dated: 21.4.93
To

. Sh. Chandra Prakash, . | | 'f-~m§1

Asstt. Director,: . .7 ' R
,Offlf‘e of the R:m-lstrar Genoral India,.

2/h, Mansingh Road ‘

New Délhi.

Sub: - Fj]ling up ol the posts of Prodf
Reader and Draftsman - clarificatim
regarding.

Sir,

T &m dlrected to rafer to your lDttor'No.. .

T"““”“””“*Zj/ﬂ/OZ R(Ad~II)~-dated -20:4:93 oh the. suoaect
- " .cited above and to inform that the recruitment %o
to the Posts of Proof Readers_and Drafts smen fall

within the purviswv ol the Commission . and selzction
\to these posts would be made by the SSC.

D e : Yours |faithfully, '
v ", v S -t ’%(C\Y\/ v —= -
e : , (NK-KESRI) |

W 0L . SaCTION OFFICZR
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W@ FEee s o, UL
Ascistant Director of Census Opeiauon, Assery
WWTW/Guwdmn
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IN THE _CENTRAL ADMINISTRATIVE TRIBUNAL : :GUWAHATI EBENCH

In 0.A: No.71 of 1996

IN THE MATTER OF

.8, Na.71/94
' ’

Smti. Mamani Kalita ... Applicant

- Ve;ﬁuﬁ

¢

Union of Indiz & Ors. :
cen Hespondents

= f&nﬁw&,

/—; fed é’
&S DeItnnrtn

- AND -

IN THE MATTER OF

Additicnal Statement of Facts

. The abovenamed ﬁpplimant -

MOST RESPECTFULLY SHEWETH

-

1. That the ﬁpplicaﬁt'filed the abovenoted O.A; " meking
.

8 grievance against Annexure—~8 termination notice tdated
B.4.96. In the said notice, it has been stated thaf her
service s required to bhe terminated in view of the
Judgment of this Hon'ble Tribunal in 0.68. No. Yﬁf?3 and
the 1etﬁer dated 26.3.96 as mentioned in - the oarder
iteelf.

2. That the Gpplicant in her 0.8. has highlighted az to
how . the aforesaid judgment aQE%'ﬁGt warrant termination
of her service. She Mas appointed apainst & permanent
vacancy and she has been continuing in the ﬁ&id post
till d@t;; ITHE« ground of termination being riot
a?ailable"éo;th; Respondents, her services cannpot be

terminated,

admitting that her service is regquired ta be terminated

2,

e
A3 -9p



’

in view of the judghenﬁ'mf this Hon’'ble Tribunal in

QLA No. 72795, then aléo same cannot be done °inasmuchi

as the Applicant who had filed D.A. No. 72/9% namély

Shri = Givadhar Kuli cLaiming"appointment as . Drafthsman

hag'lnmt reported for Jjoining inspite of vepeated
vﬁﬁamihders by the Respondents. Re it 5tatéﬁrhere that

wven the Notice issued o him indicating the last date

of joining has also expired. In visw of this position,

the groﬁnd mentioned in the impugned order, even if

fheld to be correct, is not available to the Respondents

and accordingly, the service of the Applicant cannot be

ﬂispeneed with.

4. That +the Applicant submits that the a{oresaid
development Have'tqken place after the filing of thé
O,A, and hence this application by way of édditimnal
st&te&ent af fact‘fuﬁ ' pr@pe} appraisal of the Hon'ble

Triﬁunai towards disposal of the 0.6. filed by her.

%, That this application has been filed bonafide and to

~

secure ends of justice.

Iin the premises afmre%ai&,' it

is most respectfully prayed that the

Hon'ble Tribunal may be pleased to take

into account thg additional statement ‘df.;

facts ;made>in this applica%ian tmwardé

disposal of 0.A. RNo. 71/96 fTiled bgh the
Applicant.

And .fdr,'thiés the Qpplimant‘ag in duéy heowund,

“shall ever pray. ) A :
: Verificationiac..e.
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- VERIF 1 CAHTTION

Iy Gmt. Mamani Kelita, the Applicant in 0.A. No.

741/96  do hereby solemnly affirm and verify that the
:ﬁﬁatgmentﬁ made in the paragraphs 1 to 4 are true to ny
- knowledge and the rest are my humble submissions before

cthidie Hon'ble Tribunal".

\
T And I sign this verification on this the  2nd

day of ‘March 1998.

/Cﬁ ma o Kkl



